
CENTRAL ADMINISTRATIVE TRIBUNAL
ALL AHPB AD BENCH

THIS THE 0 's.'~.DAY OF DECEMBER. 1994
HON.MR. JUSTICE B.C. SAKSENA, V.C.
HON. MR. S. DAS GUPTA. JII,EMBER(A)

Original Application No. 1336 of 1993
1.- Mmna Lal(SC) son of Shri ~ O1aran

Lal, resident of 674 Subhash Nagar,Bare illy, UoP .presently working as
Casual N~jdoor under k1nd control
of the Incharge Experimental Broilor
Section, Central Aviation Research
Institute, Izatnagar, Bareilly(U.P.)

2. Ramesh Chandra, son of Shri Khargi(SC)
r/o House No. 212, Madbi Nath, Bareilly
U.P. presently working as Casual majdoor
under kind control with Sri L.P. Nautiyal
Incharge PrOduction Research(C & B) Indian
Veterinary Rese arch Institute, Izatnagar
Bareilly.

3. 881ahu Prasad (SC) son of Sri Ram Surat
r /0 R of of Line, Izatnagar, Bare illy,
presently work1ng as Casual Majdoor
under kind control with Sri L.Fo Nautiyal
Incharge, LoPoR(Livestock PrOduction
Research(C&B) Indian Veterinary Research
Institute, Izatnagar, Bareilly(U.F.)

40 Harish Baboo(SC), son Of Shri Ganga Ram,
resident of village Bhagnapur, P.S Bhuta
District Bareilly, presently working as
casual f~jdoor under kind control of
Sri M.Co Yadav, Incharge EMBRIYO TRANSFER
LAB Indian veterinary Research Institute
Izatnagar, Bareil1y. ,

50 Lala Ram son of Shri Nathoo Lal(SC)
resident of village Mallahpur Tehsil
Faridpur, Bareilly presently working
as casual Majdoor under kind control
of Sri L.P 0 Nautiyal Incharge Livestock
Production, Research(C&B) Indian Veteri-
nary Research Institute, Izatnagar,
Bareilly.

6. Jawahar Lal(SC) son of Shri Ram Charan
Lal resident of village Patti Beharipur
District Bareilly presently working as
Casual Majdoor under kind control of
Sri LoP. Nautiyal Incharge, Livestock
Production Research(C&B) Indian Veterinary
Research Insitute , Izatnagar, Bareilly •

Reserved:

•

',i-

••

•• • 0 ,tpplicr '
§Y AD VOCAT E SHRI Y oK ~ GOEL"

Versus
\~ ••• p;



:: 2 ..••

1. Union of India through secre st ary ,
Agriculture. Ministry of Agriculture
Government of India, Krishi Bhewan ,
~w Delhi.

2. The Director,
Indian veterinary Research Institute
Izat Nagar, Bare~lly(U.P.)

3. The Director
Oentr~l Avian Research Institute
(CARl), Izatnagar, Bareilly(U.P.)

4. Shri L.P. Nautiyal
The Incharge Livestock Production
Research Institute, Izatnagar, Bareilly
(U.P • )

5. Shri D.K. Dharti
The Incharge ,Parakhetra Avian Sampada
Anubhag, central Avian Research
Institute, Izatnagar, Bareilly(U.P.)

Shri Sukh Deo
The Incharge (Pige )
Livestock Production Research Institute
(I. V.R. I) Izatnagar, Bare ill y

7 • Dr. N.M" Pands y
The Societies Incharge Farm
Indian Veterinary Research Institute
(I.V:R.I), Izatnagar, Bareilly

8. shri V.K. verma,
The Farm Manager, (Hort )
Indian Veterinary Research Institute
(IoV.R.I) Izatnagar, Bareilly

The Officer Incharge,
Experiment Broilor Section, Central
Avian Research Institute (CoAoRoI)
Izatnagar, Bareilly

9.

100 Shri M.C. Yadav,
El\f3RYOTRANSFER LAB,
Indian veterinary Research Institute
(IoVoR.I) Izatnagar, Bareilly _

.
-,.

..

0 •••• Respondents

BY ADVOCATESSHRI JoN. TBfARI/
RAKESHTEWARI
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Alongwith

2. Original Application No.640 of 12~

1. Shishu Pal, slo Shri Pooran Lal aged
about years r/o village Adilpur, Post
Bahari Bare illy presently working as
casual Mazdoor under kind control Head
Division of Animal ~production Indian
Veterinary Research Institute (I.•V .R.I)
Izatnagar, Bareilly (U.P .•)
Krishna Kumar, s/o Manohar Lal aged about
27 years r/o 487 Chaupula Bareilly presently
working as a casual mazdoor under kind control
of M.P. Bansal, Scientist Incharge, Immunlogy
Section, I.V.R.I., lzatnagar, Bare~lly.
U.Po 243122.

2.

3. Maya Ram s/o MOhan Lal aged about 26 years
r/o village Harrae rpur District Bareilly .
~sently working as a Casual mazdoor under
kind control of Dr. H.N. Pandey, Scientist
Incharge(Farm) I.VoR.I Izatnagar, Bareilly
243122

4. Vinod E. Singh s/o Shri Inder Singh aged about
years r/o H ..Type Q. No 055 class IV I.V .R. I
Izatnagar District Bareilly presently working
as Casual cook, under kind control of Dr. D.K ..
Bharti Prabhari Adhikari Prikshetra Avam Sampada
Anubhag, IoV.RoI Izatnagar, Bareillyo

\

'f"

••..~. Applicants
Versus

1. Uhion of India through the Secretary for
Agricuture j~nistry of Aoriculture, Govt.
of India Krishi Bhawan, ~w Delhi.

2. The Director, IoV.R.I, Izatnagar
District Bareilly

~ 3. The Director, Oentral Avian Research
Institute (C~A.R.I), Izatnagar, Bareilly

4. Shri L.P. Nautiyal, Prabhari Adhikari
Animal Nutrition Division, I.VoRoI
Izatnagar, Bare ill y (U.P •)243122

5. Shri K.L. Sahni, Head,Division of Animal Reproduction
(~l~V.•1\.l?~')htrbnaga~~Ji)lJ$.trictBare illy (U.P.
2431220

60 The Vibhagadhyaksha
Pashu Posharan Vibhag
IoV.RoI, Izatnagar, Bareilly ," ~\.--

"
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70 Shri M.Po Bansal, Scientist Incharge
Immunlogy Section, IoVoRoI, Izatnagar
Bareilly.

8. Dr. H.N. Pandey
Scientist Incharge (Farm)
IoV.RoI, Bareilly

90 Oro Ao Gop aLa Reddy, tvess Secretary
Hostel No. 1 J\.bss.No.2
I.V.RoI, Izatnagar, Bareilly

100 Shri HoBo Joshi, HOstel Warden
IoV.R.I, Izatnagar, Bareilly

110 Shri B.B. Mahapatro, Master of Halls
I.VoR.I, Izatnagar, Bareilly

12. Oro OoK. Bharti, Prabhari Adhikari
Parichetra Avam Sampada Anubhag
C.A.R.I, Izatnagar, Bareillyo

Respondents

3. Origina'l teplication No.641 of 199;4

1. Durg Vijay, s/o Shri Chandrika Gupta,
Q.No.344aged 23 years, r/o Q. NO. 344 C
Hailway New MPdel Colony, District
Bareilly presently workingas a Casual
Mazdoor under kind control of Shri ~ndra
Salhotra. Administrative Officer, Oentral
Avian Research Institute (C.A.R.I), Izatnagar
Bareilly (U.P. )243122

2. Mahendra Pal son of Shri Ram Charan aged
about 20 years r/o village Faridapur Ram
Charan District Bareilly, presently working
as a 'Casual Mazdoor under the kind control
of Oro H.N. Pandey, Scientist Incharge(Farm)
IoV.R.I, Izatnagar, Bareilly~

ApfJlicants
Versus

10 Union of India throu~h the Secretary
for Agriculture, Min~stry of Agriculture
GOvt. of India, Krishi Bhawan, New Delhi

20 The Director,I.VoR.I, Izatnagar,
Bareilly(UoP.) 243122

3. The Director, (CoA.R.I), Izatnagar,
Bare illy (U.P.) 243122 '

40 Shri LoP. Nautiyal, Lives,ock
Production Hesearch{C&B) IoV.R.I
Bare illy, U.P 0 \ QJ\. ••• p5
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6.

Dr •.H.N. Pandey Scientist Incha»ge
(Farm)I.V.R.I, izatnagar, Bareilly
(U.P.) 243122.
Shri S.D. Ahuja, H.D/PHM
Paultary Housin~ Management, (CoA.R.I)
Izatnagar, Bare ~lly.
Shri Harendra Salhotra
Administrative Officer
(C.A.R.I), Izatnaqar , Bare illy (U.P .)

5.

7.

••••• Respondents
4. Original AeplicationNo. 642 of 1994

1. Km. Raj Kumari, d/o Shri Ram aged about 25
years, r/o c..15 Sahadana Colony(Model Town)
Bareilly, presently workin~ as Casual officex
Helper(Typist) under the k~nd control of Head
of Divis~on G&B Section (C.A.R.I), Izatnagar
Bareilly.

2. Shri Hasm Uddin, s/o Shri Babu aged about
22 years, r/o village Peer Bahora, Izatnagar
Bareilly presenuly working as a Casual Officex
~ lper (Typist) under kind control of Incharge
stores (C ..A.R.I) Izatnagar, Bareilly •

'"c

••••• Applicants
Versus

1. Union of India through the Secretary for
Agriculture Ministry of Agriculture GOvt.
of India Krishi Bhawan, l'bw Delhi.

2. The Director(C.A.R.I), Izatnagar,
Bare illy (U.P,,) 243122.

3. Shri H. Salhotra, Administrative Officer
(C.A.R.I), Izatnagar, Bare illy (UoP,,)

4. Shri B.R. Arya, Administrative Officer,
(C.A.R.I) Izatnagar, Bareilly

50 The Incharge Stores
(C.A.R •.I) Bareilly

Respondents
5. Original Application No.580 of 1994

1. Shri"Sewa Ram, s/o Sri Be La Ram aged about
21 years, r/o village Tuliya, District
Bare illy J U.P. presently working under the
kind control of Dr. H.N. Pandey, Scientist
Incharge(Farm) I.V.R.I, Izatnagar, Bareilly
U.P. 243122.

2. Shri Dharm Pal, s/o Sri Nathoo
21 years r/o village Hameerpur

Lal aged about
P .04 Tuliya

\~\.- ••• p6
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District Bareilly, presently workin9 under
kind control of Dr. HoN. Pandey, Sc~entist
Incharge(Farm) IoV.R.I Izatnagar, Bareilly

• •• ~plic ants
Versus

1. Union of IIndia t,tu:ou~O.the Sa cret9.t'Y of".
Agriculture Ministry of Agriculture Govt.
of India, Kr ishi Bhawan , t-ew D! Ihi

2.The Director, I.V .R.I, Izatnagar, Bareilly.
3.Dr. HoN. Pandey, Scientist Incharge (Farm)

I.V.RoI, Izatnagar, Bareilly.
••• Re sponde nts

6. Original Application No, 579 of 1994
1. Ganpat Ram, slo Sri Ram Lal aged about 21 years

rlo village 8alliya P.O. Madhouli District
Bareilly presently working as a Casual N~zdoor
under the kind control of Dr. H.N. Pandey,
Scientist Incha.ege(Farm) I.V.R.I, Izatnagar,
Bareilly(VoP.) 243122

2. Lala Ram slo Shri Ram Lal aged 22 years r/o
village Balliya, P.Oo Madhouli, District
Bareilly presently working as Casual Mazdoor
under the kind control of Dr. HoN. Pandey
Scientist Incharge (Farm) I.V.R 01, Izatnagar,
Bareilly, V.P. 243122.

.~

••• ,Applicants
Versus

I. Union of India through the Secretary of
Agriculture Ministry of Agriculture Govt.
of India, Krishi Bhawan, New D!lhi

20 The Director, IoVoRoI, Izatnagar,
Bareilly V.Po 243122.

3. Dr. H.N. Pandey, Scientist Incharge (Farm)
I.VoRoI, Izatnagar, Ba~illy

00. Respondents
'0 Original Application No, 531 of 1994

~. Kalicharan, s/o Sri Teeka Ram a~ed about
26 years, rlo village Vasan Dad~, P.O.
Nagerganj, District Bareilly(U.P.) presently
working 4nder the kind control of AnubhagAdhikari \Incharge) Layer Anubhag C .A.R. 1,
Izatnagar, Bare LlLy , ','

'\k'- ·..p7 .



10.

110

120

13.

14.
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20 Jhamman Singh, s/o Sri Cheda Lal aged
about 25 years, r/o village Khidaipur,
P.O. Punka, District Bare~lly~UoF.)
Presently working under the t'nd control
of Anubhag Adhikari(Incharge) Layer Anubhag,
C.AoR.I, Izatnagar, Bareilly.

o •• 0 Jlpplicants
Versus

10 Union of India throu9h the Secretary
for Agriculture, Min~stry of Agriculture
GOvto of India, Krishi Bhawan, New Delhi

2. The Director, C.A.R.I, Izat Nagar, Bareilly
3. The Director, I.V.R.I, Izat Nagar, Bareilly
40 The Anubhag AdhikarilAdministrative Officer

(Incharge) Layer Anubhag, C.A.R.I,
Izatnagar, Bare illy

5. Dr. H.N. Pandey, Scientist Incharge (Farm)
I.V.RoI, Bareilly, U.P.

l

OJ-

60 Dr. L.P .Nautiyal, Incharge
Livestock Product Research(C&B)
I 0V .a, I, Izatnagar, Bare ill y

Dr. Sukh Ve~r Singh Verma, Nutration
Avian poshak Technology, CoAoP..I
Izatnagar, Bareilly
The Off icer Inch.arge, Farm Machinery
and Power Section, IoV.RoI, Iz·atnagar,
Bareilly
The Farm Manager (Hort ), I 0 V oR 0 I
Izatnagar, Bareilly
Shr~ Ao ~adashiv~n, Officer-in-Charge
Eng~neer~ngSect~on, I 0V .R aI, Izatnagar,Bareillyo· .
The Asstt. Engineer (Civil) ,Engine·ering
Section, I.VaRoI. Izatnagar, Bareilly.
The Officer Incharge, Experimental
Boiler Section, C.AoR.I, lzatnagar,
Bareilly.
Dr. D.K. Bharti, Avai Anuvanshiki Avam Prajaran
Department, CoA.R.I, Izatnagar, Bare Ll.Ly ,

7.

8.

The Incharge Hatchery, C.A.R.I, I.V.RoI
Campus, Izatnagar, Bare LlLy ,

\
•••• 0~\. Respondents

•• p8
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80 Original Application No.777 of 1994
10 Km. Sunita Sidana, d/o Shri Chandrr Prakash

A-89, Avas Vikas Colony, Rajender Nagar,
Barei11y (U.P.) pzeserrt Ly working under the
kind control of Shri Ho Salhotra, Admn.
Officer(C.A.R.I) Izatnagar, Bareilly as a
Casual Office helper (Typist)o

•••• ApfJlicant
Versas

1. Union of India through Secretary for
Agricul ture Ministry of Agriculture
Govt. of India Krishi Bhawan, New Delhi

2. The Director, (C.P.oRoI), Izatnagar,
Bareillyv

3. The Administrative Officer(C.AoRoI)
Bareilly, UoPo

4. Shri Harendra Salhotra, Administrative
Officer (C.AoR.I), Izatnagar, Bareilly.

.0 .. Respondents v

',..
9. Original Application No. 771 of 1994

1. Kmo J~enakshi Srivastava, d/o Salet
Shri JoB. Srivastava aged about 30 years
231 Kunwar Pur Bareilly worked as a Tech.
Asstt. on adhoc basis Highly skilled worker
under kind control of_Shri Prem Shanker
Asstt. Administrative Officer, I.V.R.I
Izatnagar, Bare ill v-

•••• Applicant
Versus

2.

Union of India through Agriculture
Secretary, Ministry of Agticulture,
GOvto of India, Ministry of Agriculture
Krishi Bhawan, New Delh~
The Dire ctor (I.V .R.I), Izatnagar,
Bareilly.
Officer Incharge, National Library of Ve~erinary
Science (IVRI) lzatnagar, Bareilly.
Sri Prem Shanker, Asstt. Admn. Officer(I.V.RoI)
Izatnagar, Bareillyo '
Shri S. Karamat Ali, Asstto Registrar
(I.V.RoI), Izatnagar, Bareilly

6. Shri S.N. Mishra, Asstt. Admn. Officer
(IoV.R.I), ~atnagar, Bareilly.

\ ~\--
••• p9
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7. Shri R. Swaroop, Asstt. Admn. Officer
(I.V.R.I.), Izatnagar, Bareilly.

.0 .. He spondents
10. Original Application No. $53 of I~

1. Rakesh Kumar, s/o Shri Hari Prasad ~~hala
Kanoongoyan Bhoor Bareilly(U.P.) working as
a Casual mazdoor daily rated under kind
control of Sr. Sushil Kumar Principal
Scientist, Investigator of Project LPT Division
(I.V.RoI) Izatnagar, Bareilly.

2. Shri Puttan Khan s/o Shri Jamil Mohalla
village Kasampur Izatnagar, Bareilly (U.P .)
working as a Casual Mazdoor under the kind
control of Shri D.C. Johri, Head, Department
of A.G. and Breeding, (C.AoRoI), Izatnagar
Bareilly.

3. Nand Ram, s/o Dor i Lal villa~ Kaharwa
P.S. C.B. Ganj Bareilly work~ng as a casual
Mazdoor under the kind control of Farm
Manaser, Sampada Anubhag, I.V.R.I, Izatnagar
Bare~llyo '".

•••• ftpplicants
Versus

1. Union of India through Agriculture
Secretary, Ministry of Agriculture, Govto
of India, Ministry of ~riculture,
Krishi Bhawan, New Delh~.

2. The Director(I.V.R.I), Izatnagar,-
Bareilly

3. The DiDector(C.A.R.I), Izatnagar,
Bareilly.

4. Shri A.K. Singh, Asstt. Admn. Officer
(I.VoRoI), Izat Nagar, Bareilly

5. The Vibhag Adhyaksh, Pashu posharan
Vibhag, I.v.n.I.

6. Dr. Sushil Kumar, Principal Scientist
Principal Investigator of Project LPT
Division(I.V.R.I)

7. Dr • .4nne S .R. Aqrinejula, S oR. Scientist
Human Hospital(l.V.R.I)
Shri D.C. Johari, Head, Deptt. of A .G&Breeding
(C.A.R.I), Izatnagar, Bare Ll.Ly ,

8.

90 Shr i G. V 0 Rao, Project Leader
Indigenous Germ Plesem (Fowl) (C .A.R.I)
Izatnagar, Barei11y. • ••pIO
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100 The Farm Manager, Sampada Vibhag
(I.V oR.I 0 )

11. Shri S.B.Singh, Farm Manager,
Estate Section, I.V.R.I.

12. ShriD.S. Ram, Incharge, Feed
Technology Unit, Ia~oR.I.

•••• Respondents
11. Original Application N00923 of 1994

1. Noor Ullah, son of Habib Ullah, village
Raipur Chaudhari P.S. Izatnagar Bareilly
presently working as Casual Mazdoor under
kind control of Shri SoB. Singh, Dairy
Manager(Milking Section) Livestock
Production Research(C & B) IVoR.I

2. Kunwar Sen, son of Ram Swaroop, r/o
village Bhoora P.O. Bilwa district
Bareilly, presently working as Casual
Mazdoor under the kind control of
Db.: H ~N'~.palloEt¥ , Scientist Inchar qe (Farm)
I. V.R. 10

\

'ti

0 ••• Applicants
Versus

1. Union of India through Secretary
Agriculture Mi:nistry of Agriculture,
ccve , of India, Krishi Bhawan, New Delhi

20 The Director, I.V.R.I.
30 Dr , H.N. Pandey, Scientist Incharge (Farm)

I,. V .a 01.
t}>

40 The F9rm Manager (Farm Section)
I.VaR.I.

5. Shr i L.P. Naut.Lya.l , Incharge Live stock
Production Research (C&B), I.V.R.I.

6. Shri S.B. Singj, Dairy Manager,
Livestock Production f~search(C&B)
Milking Section(I.V.Rolo)

7. HoSo Pandey, Scientist Incharge S-2
Livestock Production Research(C&B)
r.v.a.r.

\
~

o • •• Respondents

••• pL.'
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12.

1.
Original Application No. 922 of 1994

Lalta Prasad, slo uttam Singh village
Mahlau, Izatnagar, Bareilly worked as a
Casual Mazdoor under kind control of
Dr. H.N. Pande y, Scientist, Incharge
(Farm) I.V.R.I.

2. Mahendra Pal, slo Nathoo Lal, rlo
Hameerpur P.O. Tuliya Bareilly, worked
as casual Mazdoor under kind control of
Dr. H.N. Pandey, Scientist Incharge (Farm)
I.V.R.I.

•

3. Rajendra Prasad, s/o Sri Shanker Lal, rlo
Hameerpur P.O. Tuliya District Bareilly
worked as Casual Mazdoor under kind
control of Dr. H.N. Pandey, Scientist
Incharge(Farm) I.V.R.I

•••• ppplicants
Versus

1. Union of India through the Secretary
for Agriculture Ministry of Agriculture
Govt. of India, Krishi Bhawan, f\bwDelhi.

I

.~

2. The Director, I.V .R.I
The Incharge Livestock Production
Ra se arch (C&B) I 0V~R. I

Dr , H.N. Pandey, Scientist lncharge (Farm)
I.V.R .1

•••• He spondents
13. Original Application No.1177 of 1994

1. ~~ngal Das, son of Noni Ram aged about
27 years rlo village Choti Bihar, Bihar
Kalan District Bareilly presently working
as Casual Mazdoor under kind control of
Shri L.P. Nautiyal, lncharge, Livestock
Production Research, I.V.R.I

o • o. ppplicant
Versus

1. Union of India through the Secretary for
Agriculture Ministry of Agriculture, Govt.
of India, Krishi Bhawan, New Delhi

2. The Di~ector, I.V.R.I
The Director(C.A.R.I), Izatnagar
Bare illy •.

o •• pI2
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40 Shri L.P. Nautiyal, Incharge

Livestock Production Research (C&B)IoVoR.I.
5. Incharge, Department of Farm&EState

(CoA.RoI.), Izatnagar, Bareilly
~o The Administrative Officer C.A.RoIIzatnagar, Bareilly. '
7. Scientist S-2, Farm Manager Broiler

Far~, Deptt. of ~ntics& Br~eding,
(C.AoR.I) Izatnagar, Barei11yo

80 Head Division, Technology Transfer
(C.A.R.I), Izatnagar, Bareilly.

9. So Karamat Ali, Asstt. Registrar
(I.VoR.I.) Izatnagar, Barei11y.

10. The Asstt , Administrative Officer
For Director, I.V.Rolo, IzatnagarBare illy.

•••• He spondents
Original Application No. 1264 of 1994

1. Smt. Haj Kumari, dlo V~,a Ram aged 31 years
rlo House No. 70Koharapir, Bareilly, presently
working under the kind control of Shri L.No
Singh, Head Division of Biochemistry & Food
Science, Proteen Research Lab, I.V.R.I .•
Izatnagar, B reilly as a S.S. Grade I(Lab)
on adhoc basiso

•
',..

o 0 •• ppplicant
Versus

10 Union of India, through Secretary,
Agriculture, Ministry of Agriculture
Govt. of India, Krishi Bhawan, New Delhi

2. The Director, I.V.RoI. Izatnagar, Bareilly
3. Shri L.N. Singh, Scientist Incharge

Proteen Besearch Lab, IoV.R.I
4. Head, Division of Biochemistry & Food

Science, IoV.R.I, Izatnagar, Bareilly.
5. Shri S. Karamat Ali, Asstt. Fegistrar

IoV.R.I.
6. The Administrative Officer/Asstt. Admn

Of ficer, I.V.R.I.
7. Shri S.N. Mis~a, Asstto Admn. Officer,

IoV.R.I.
8. Shri P.C. Mishra, Admn. Officer

I.V.R.I
••• 0 Hesponde nts

••• p13
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150 Original Application No. 1891 of 1993
10 Shri Zakir Ali, s/o Shri Phool Khan

aged about 23 years, r/o Delapeer P.O.
Izatnagar, Bareilly working dS Casual
Mazdoor under the kind control of Pradhana
Adhyaksha, u~padana-uprant, Takniki
Prabhag, C.A.R.I •• Izatnagar, Bareilly •

•••• ~plicant
Versus

X. 1. Union of India through Agriculture,
Sectetary Ministry of Agriculture Govt.
of India, Krishi Bhuwan, New Delhi

2. Director, C.A.R.I~, Izatnagar, Bareilly
3. The Director, I.V.R.I.
4. The Admnistrative Officer, C.A.R.I.

Izatnag ar, Bare illy.
5. The Farm Manager (Hort) , I.V.R.I.

Izatnagar, Bare illy

6. Dr. P.L. Yadava, Head, Division of Livestock
Production Technology, I.V.R.I.

7. Dr. O.K. Bharti, Prabhari Adhikari
Parichetra Avam Sampada Anubhag
C.A.R.I, Izatnagar, Bareilly

8. Incharge Hatechery , Experimental Bater
Farm Section, C.A.R.I., I.V.R.I.

,
.~

9. The F arm Manager, Pakshi Anubhanshi~ Avam
Prajanan, C.A.R.I., Izatnagar, Bare~lly.

10. Pradhana Adhyaksha, utpadana Uprant
Takniki Prabhag, C.A.R.I., Izatnagar
Bareilly.

0'" Respondents

1.
Otiginal Application No.954 of 1994

Shri Nem Pal s/o Shri Pritam Lal
aged about •..years r/o vil1age Umarisia
D~strict Bareilly worked as H~ghly skilled
Casual Plumber under kind control of
Shri R.K. Singh, Asstt. Engineer (Civil·)
Engineering Section Indian Veterinary.
Research Institute (Iv.R .1) Izatnagar,
Bareilly (u.P 4)

••• p14
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2. Mohd. Islam s/o Mohammad Israyal
Rio village Chaupara Bhojeepura
District Bareilly works as casual
labour unde r the kind control of the
Prabhari Adhikari. Farm Machinery
Avam Power Section, Indian Veterinary
Research Institute. Izat Nagar, Bareilly

30 Jog Raj son of Mangali Ram r/o village
•. • r ~

Bhoora, post office Bilwa District
Bareilly,.worked as casual labour under
the kind control of Farm MEnager. Farm
Section, I.V.R.I.

0'•• Applicants
Versus

I. Union of India throu~ht'the Se~retary
for Agriculture, Min~stry of Agriculture
Gcvt , of India, Krishi Bhawan, New Delhi

2. The Director, I.V.R.I.
I.,

3. $hi A. Sadashivam.
Officer Incharge Engineering Section
I.V.R.I

4. Shr i S.K. Verma
Supdt. Hostel, I.V.R.I

50 Shri 8.B. Mahapatro
Master of Halls, Hostel Section
I.V.R 0 I

60 Snri P.No Khanna, Incharge Madular Laboratory
8uilding(MLB), I.V.R.I .

7. Shri RoKo Singh, Asstt. Engineer(Civil)
Engineering Section, I.V.R.I

8. The Prabhari Adhikari
Farm Machiner¥ Avam Power Section
I.V.R.I

9. The Farm Manager, Farm Section
I.V.R 0 I.

10. Shri S.R. Kashyap, Registrar Hostel
Section, I.V.R.I.

11. Shri P.C. Tiwari, Asstt. ALM"Officer,
I.V.R.I

•••• Responde nts
.qriginal Application NooS17 of 1994

1. Banwari Lal, s/o Shri Shy am Lal aged 25
yo ars , village Nagia Nawabganj, Bare illy
worked as a casual Mazdoor under the kind
control of Fatm Manager, Farm Section
IoV.R.I. \~\, •••p15
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1

20 Dhan Pal, slo Shri Vikram aged 22 years
Rio village Dharampur Tehsil Faridpur
District Bareilly worked under Shri L.P.
Nautiyal, Incharge, Livestock Production
Research(C&B) I.V.R.lo

30 Rajendra Singh, sio Shri Dev Singh aged
24 years, Rio Aheer r~halla Sadar Bazar
H.No" 527 Cantt. Bareilly worked as a Casual
Mazdoor under the Farm Manager, Farm Section
IoV.R.I

3. Ram Gapal slo Shri Nanki Lal aged 20 years
village Shikarpur Chaury, Izatnagar, worked
as Casual Mazdoor ynder Shri L.P. Nautiyal
Incharge Livestock Production Research (C&B)
I.VoR.I

5. Kirpal Singh, slo Shri Nathoo Lal aged 20 years
Rio Shikar~ur Cha~y, Izatna9ar, worked as Casual
r~zdoor under Shr~ L.P. Naut~yal, Incharge
Livestock Production Research I.VoR.I~

6. Jai Pal slo Shim Singh, aged 20 'years rlo
Nagaria Parikshit Izatnagar, worked as a
Casual labour under Dr. H.N. Pandey, Scientist
Incharge (Farm) I.V.R. I.

7. Jog Raj, slo Nathoo Lal aged about 18 yrs
Rio Shikarpur Chaudy Izatnagar worked as a
Casual Mazdoor under Shri L.P. Nautiyal,
Incharge Livestock Production Research,
I.V.R.I.

\

.~

•..•ftpplicants
Versus

10 Union of India through Secretary for
Agriculture, Ministr~ of Agriculture
Govt. of India, New Delhi
The Director, I.V.R.I.
The Farm I~nager, Farm Section
I.V.R.I.

4. L.P. Na~tiyal, Incharge, Livestock
Pro duct Lon Research, IoV.R.I.

50 Dr. H.N. Pandey, Scientist Incharge (Farm)
I.V.R.I.

6. The l~dical ,Officer, I.V.R.I.

Respondents

•. ·p16
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l~o Original Application No.1409 of 1994

1. Bundan, son of Shri Ali Husain aged 24yrs
R/O Pratappur Chaudhari, P.S lzatnagar
presently workin~ as a Casual Mazdoor under
Prabhari Adhikar~, Prayagatamic Broiler
Parichetra Q.A.R.I

•• 0 Applicant
Versus

10 Union of India through Secretary, Agriculture
Ministry of Agriculture, Govt. of India
Krishi Bhawan, New Delhi.

2. Director, C.A.R.I.
3. The Prabhari Adhikari

Prayogatamic Broiler Prechetra
C.A.a.I

4. The Incharge Hetchery, C.A.R.I
5. Shri D.K. Bharti, Preichetra Prabhandhak

C.A.R.I
\

.~

••• Respondents
1". Original Application No.1703 of 1992

1. Hukum Singh(Casual Mazdoor) s/o Shri ~lyan
Singh, aged about 27 years, r/o village
Chaneta, Po st Chanetp Distr ict Bare illy
lastly working with the Officer-in-charge
Broiler Farm Department of Genetics &
Breeding, C.A.R.I.

2. The Director, IoV.R.I
3. The Incharge, Livestock Production Research{pig)

I.V.R.I.
4. The Head, Dir"risionof Livestock Products

Technology, I.V.R.I
5. The Incharge

Livestoci PrOduction Research{C&B)I.V.R.I.
6. The Farm Manager, Estate Department

I.V.R.I.
7. The Officer-in-charge, Broiler-Farm

Department of Genet~cs & Breeding, CoA.R.I

\
~L

•••• Respondents

•••p17
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10. Original Application No. 1765 of 1992
1. Hari Shanker s/o Shri Summare Ram aged

about 26 yrs, r/o lvpholla Chak Purana
Shahar, D~strict Bateilly lastly worked
as casual mazdoor under the Scientist
Izatnagar, I.V.RoI.

• • 0 ~plicant
Versus

1. Union of India through Agriculture
Secreztary, Ministry of Agriculture
cove, of India, New ~lhi

2. The Director, 10 VoR.I.
30 The Farm l'Aanager,2a.x«*11, I. V .R.I •.

Farm Section.
40 The Scientist Incharge(Farm) I.V.R.I •

• o. Fe sponde nts
Origiaal Application No. 51 of 1993

10 Hari Shanker, s/o Shri Nathoo Lal aged
about 28 years, r/o village Dheerera Mafi
Post Office Bihar Kala, worked as casual
highly skieed worker under the Officer-in-
charge Farm Machinery and Power Section
IoV.R .•I.

'Ii'

0.0 ~plicant
Vs.

1. Union of India through Agriculture Secretary
Ministry of Agriculture, Govt. of India
Krishi Bhawan, New Delhi

2. The Director, r.v.a.r.
3. The Farm Manager, Farm Section, I.V.R.I

4. The Officer-in-charge, Farm Machinery
and Power Section I.VoR.]

5. Prabhari Adhikari, Farm Machim~ry Avam
Power ~t~~it Anubhag Bhartiya Pashu Anusandhan
Sansthan, Izatnaqar , Bare illyo

000 Respondents
2~ Original Application Noo 1460 of 1993

I. Poor an Lal s/o Shri Ram Dass r/o villaoe
Girdharipur, Izatnagar, presently workIng
as a casual mazdoor under Prabhari Adhikari
Broiler Section, C.A.R.I. \

~ ••• p,l



:: 1.B ....
2. Banwari Lal, s/o Shri Ved apT r/o ~i~6gatMavai Bohi~ District Bare1l y age

24 ye ~rs presently working. as casue l, mazdoor
under Shri H.N. Pandey, SC1ent1st lncharge
(F arm) I.V oR • I •
Shri Ram Ngrti, s/o Shr~ Angan ~al, r/o village
Bhoora P.O. Bilwa Distr1ct Bare1l1y, presently
working as Casual Mazdoor under Shri H.N. Pandey
Scientist Incharge(Farm) I.VoRoI.

3.

4. Om Prakash s/o Shri Khargi r/o village
Bhoora P.O. Bilwa presently working as
Casual Mazdoor under .Shri H.N. Pande y
Scientist, I.V.RoI
Sunil Kumar, s/o Shri D. Benjamil, r/o Q.No.
340 B New Model Colony Izatnagar, presently
workin9 as Casual A~zdoor under Shri 5.5. Verma
Head D1vision of Post, Harvest Technology C.A.R.I

5.

• •• ~plicants
Versus ,

.~
1. Union of India through Secretary Aqriculture

Ministry of Agriculture, Govt. of India, Krishi
Bhawan, New Delhi
The Dd i ector , I.V.RoI
The Director C.A.R.I

2.
3.
4. Shri Kedar Nath, The Head Division of Animal

Nutrition Division, I.V.H.I.
5. Shri ~o~ •• Bbat-tj:~i, The Incharge, Prechetra

Avam Sampada Anubhag(C.A.RoI) C.A.R.I
Shri OoPo Nallti~••l;:~lhe'"'Ihchgtge,Livestock
Production Research(C&B)

7. The Officer Incharge, Broiler Farm,
Department of Genetics & Breeding (C.A.R.I)
The Se cur itY Of fice r , I •V •R • I.

9. Sbri HoB,! PandevA.Senior Sci~Qt!§tL1vestoc~ Pro~uc~10n Researcn\C~)
I.V.R.I.

10. Incharge (Hort) Section, I.V.R.I'.
11. The Incharge Head Division of Livestock

Products Technology
12. The Farm Manager, Farm Section, I.V.R.I.
130 Dr. H.N. Pandey,

I.V.R.I.
ScientistIncharge (Farm)

\
~~ ••• plC'
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18.

Dro Jagannadhan-Challa, The Secretary
Games & Sports Committee (I.V.R.I. J

The Incharge Embroyo Transfer, I.V.R.I.
Shri H.B .•Joshi, The Off icer Incharge .
Farm Nlachinery & Power Section (I~V.R.I)
Shri Har Pal Singh Arya, Head of Deptt.
The Veterinary Science Section, I.V.R.I.
Shri SoS. Verma, Head Division of Post
Harvest technology Oentral Avion Research
Institute, Izatnagar, Bareil1y.

14.

150

17.

o 0 " •
Respondents

~. Original Application No. 1066 of 1994
1. Om Prakash Pal, son of Shri Narottam Lal

Rio Ambedkar Nagar, Haziapur Bareilly presently
working under Professor & Head, Sect~on of
Imnology, I~V.R.I

2. Shri Anil Kumar, son of Ram Narain, rlo House
No. 282 Near Poshaki Lal Dharmmshala Gulab Nagar
Bareilly presently working aader Dr. H.N. Pandey
Incharge, Farm Section, I.V.RoI.

3. Dilip Kumar son of Shri Tulsi Ram aged 28 yrs
House No. 252 Gulabnagar, Bazaria Bareilly
presently working under Shri LooP0 Nautiyal
Incherge, Livestock Production Research(C&B)
I.V.R.I.

."

~o Rajeeb Kumar Sharma son of Shri Jitendra Kumar
Sharma, Ne ar Police Cheoki, Kanoongoy·an Joshi tola
Bhoora Bareilly presently workinS as casual mazdoor
under Asstt. Engineer(Elect) Eng1neering
Section I.V.R.I.

••• ~plicants
Versus

1. Union of India through sec.tetary, Agriculture
.M~inistry of Agriculture GOvto of India, Krishi
Bhawan, New Delhio
The Director,I.Y.R.I.
The Director a.A.RoI

40 The Professor & Head, Section for Irnnology
I 0V.R 0 I
Dr. HoN. Pandey, Incharge Farm Section
I.V.R.I. .
Shri L.P. Nautiyal, Incharge Livestock Production
Research Institute (C&B)

• •
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7. The Asstt , Engineer (Elect)
Engineering Section, 10V.R.I.

B. The Farm Manager, Farm Section
loV.R.I.

90 . Head, Deptt, of Avian c:enetics & Breeding
G.A.R ..I

10. Head Division of Biological Product,
I.VoR.I.

2~. Original Application No. 1136 of 1994
10 Krishna Yadava, s/o Shri Raja Yadava

Rio Kati patti District Dewaria presently
working as casual Mazdoor under L.P. Nautiyal
Incharge, Livestock Production Besearch(G&B)
IoV.R.I ..

2. pothi Ram, s/o Shri Jodhey Ram, r/o Udalapur
P.O. Hlaizganj, Bareilly presently working
under Shri Gaj Raj Singh, Incharge centre for
Wild life, Indian veterinary Research Institute

3. Bhagwan Das son of Narairi Dass Rio Wakar Nagar
Post G.B .•Ganj, District Bareilly(Sunarasi)
District Bareilly presently work~ng as casual
Mazdoor under Dr , H.N. Pandey Scientist Incharge
(Farm) I.V lOR " I •

4.. Harsh Pal son of Shri Faguni Ram R/o Pirarey
Lal,Golony House No.8 Izatnagar present y working
as casual mazdoor under Shri H.G ..Joshi,
Prabhari Adhikari Farm Nachinery Avam Power
Section, I.V.R.I.

\

';;:

5. Shri Krishna spn of Shri Shyam Lal Rio vill:
Bhoora P.O. Bilwa Bhojipura presently working as
casual'mazdoor under Shri GoN~ Sharma, Asstt,
Engineer(Elect) Engineering Section, I.V.R.I.

6. Ghampat Lal son of Shri Mewa Ram, R/oWaker Nagar
Sunarasi, G.B. Ganj, District Bareilly presently
wor kin<;:las a casual mazdoor under Dr. H.N. Pence y
Scient~st Incharge (Farm) I~V.R.I.

70 Mirtanjali Kumar, son of Shri Ravindra Kumar, Rio
Q. NOo365 G New ~~del Colony Izatnagar presently
working Bader Shri L.F. Nautiyal Livestock
Production Research Institute (I.VoR .•I.)

8. Om Prakash, slo Shri Mangali Ram R/o Tulasherpur
P .0. Izatnagar pre sently working as a casual
mazdoor under Dr. DoS. Ram Feed Technology Unit
Indian veterinary Research Inst.Lt.uta,

•••• p21



10.

11"
12~

13.
140

15.

16.

170
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9. Tej Pratap son of ShriSamjhawan R/o Q, &00
a Labour Line, I.VoRI>I. working under Shri
V.Ko Verma, Farm Manager(Hort) as casual
Mazdoor, IoVoRoI.

• • 0 /lpplicants
Versus

10 Union of India through Secretary AgricultUre
Ministry'of Agriculture, Govt. of India, Krishi
Bhawan, New Delhi.

2. The Director, I.V.RoI
3. The Director, C.AoR.I.
4. Shri L.P. Nautiyal, L.P.R(C&B)

I.V oR 0 I
50 Shr i Gaj Raj SinCJhJ Centre for Wild Life

IoV.R.I
6. Dr. HoN. Pandey, Scientist Incharge(Farm)

I.VqR.I
7. Shri Hem Ghander Joshi, Prabhari Adhikari

Farm Machinery & Power Section, IoV.R.I
.
.~

8. Shri G.N. Sharma, Asstto Engineer(Elect)
Engineering sect ron, I.V.RoI.
Dro D.S.Ram, Feed Technology Unit
IoV.R.lo9.

Shri V,K. Verma, Farm Manager(Hort)
I.VoR.I-
Farm Manager, Farm Section, I.V.R.I

Technical Officer, Engineering Section
I.V.R.I
lncharge Hort , Section, I.V.R.I

Shri M.S. Shastri, Officer Incharge(Hort)
IoVoR.lo
Farm Manager, Sampada Vibhag
IoV.R.I
Incharge, Dairy Technology Section
I.V.R. I

Head Division, Dairy Technology Section
Livestock Production Technology Production
Division, I.V.Rolo

\
~

••• He spondents

•••p22
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10

Original Application Noo1407 of 1994
Om Pal Singh Verma slo Shri Khoob Chand
aged about 24 years rlo Tulsi Sthal Mandi
Alakhnat Mandir Post quilla Bareilly
presently working as a casual laboratory
Helper unue r kind control of Shri SoDo Ahuja
Head Division section of Poultry Housing &
Management Central Avian Research Institute
(C.A.R.I.), Izatnagar, Bareilly

o ••• ~plicant
Versus

1. Union of India through Secretary, Agriculture
Ministry of Agriculture GOvto of India,
Krishi Bhawan, New Delhi

2. The Director, C.A.R.I
3. Shri A. Devraj, Administrative Officer

C.A.RoI
4. Sri Veerasnaami/H. Salhotra

Administrative Officer, C.A.RoI
6. Dr. P.K. Dass, Head, Avian Medicine Section

C.AoR.I.

.
',r

60 Shri SoD. Ahuja
Bead Division, Section of Poultry Housing
and Management, C.AoIlolo

••• 0 Resporldents

2~o Original Application No,1408 of 1994
1. Shyam Behari (Backward) son of Shri Ram Pr~sad

aged about 23 years r/o village Mathurpur, P 00.
B~strict Bareilly presently working as casual
N~zdoor under Dr. HoN. Pandey Scientist Incharge
(Farm) Farm Section, I.V.RoI.

2. Shri Narendra Pal Singh (SC) son of Shri Gopal
Singh rlo village Chakdha Bhagwatipur Post of Dhaunra
Tanda district 8areilly presently working as casual
MazQoor under Dr. H.N. Pandey, Scientist
Incharge, (Farm) Farm Section, I.v.aoI

•• 0. ~plicants
Versus

1. Union of india through Secretary, Aoriculture
Ministry of Agriculture, Govt. of India
Krishi Bhawan, ~ew Delhi
The Director, I.VoR.I2.
Dr, H.N. Pandey, Scientist Incharge (Farm)
Farm Sectiob, I.V.R.I.

•••p23
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4. Shri H. Singh, Farm Manager(Farm Section)
Sampada Vibhag, I.VoRolo

5. Farm Manuger, Farm Section. IoV~RoI •
• •••• Be spondents

2~. Original Application No.1411 of 1993
1. Anokhey Lal(SCJ r/o village Veerpur District

Bareilly presently workin9 as casual Mazdoor
under Dr. H.N. Pandey, Sc~entist Incharge (Farm)
I.V.R. 10

20 Data Ram, s/o Shri Hira Lal r/o village lYDhanpur
Bareilly presently working as Casual Mazdoor
under Dr. HoNo Pandey, Scientist Incharge(Farm)
I.V.R.I.

3. Ram Chander(SC) s/o ROop Lal, r/o village Veerpur
Bhakruka, P.O ..Surla district Bareilly presently
workin9 as a casual mazdoor under Dr. H.N. Pandey
Scient~st Incharge (Farm) IoV.R.I.

4. Suraj Pal s/o Shri Sita Ram, rlo village Veerpur
Bhakruka P.O. Surla district, Bareilly presently
workin9 as casual Mazdoor wnder Dr ..H.N. Pandey
Scient~st Incharge (Farm) I.VoR.I.

50 Shri Baboo Ram s/o Sri Ram Bher osey Lal r /0
village Veerpur Bhakurka, P.Oo Surla district
Bareilly presently working as casual mazdoor under
Dr. HoN. Pandey, Scientist Incharge(Farm) I.V.R ..I

.
'{i-

o•0 ppplicants
Versus

10 Union of India through Secretary Agriculture
Ministry of Agriculture, Govt. of Indi~. l<xishi

Bhawan, New Delhi
2. The Director, I.V.R.I.
3. Dr. H.No Pandey, Farm Section, I.V.R.I

••• Re spondents
2Z. Original Application No. 1263 of 1994

1. S~tya Pal, 5/0 Ganesh Ram aged 29 yrs ~/o
v~llage Sardar Nagar P.S.Bhamora dl$~t~ct
Bareilly under Shri LoP. Nautiyal Incharge
Uivestock Production Research(C&B), IoV.R.I.

2. Jai Pal son of Shri Mukund Ram r/o village
Gird~arpur, P.O.Binabar district Badaun presently
work~n9 as casual mazdoor under Dr. H.N. Pandey
Scient~st Inch rge (Farm) Farm Section, IoV.R.I.

\ 000 Applicants
~~ ••.p24
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1. Union of India through Secretary, ~riculture
Ministry of Agriculture t Govt. of India
Krishi Bh~Jan, New Delh~

2. The Director, I.V.R.I.
3. Shri L.Po Nautiyal, Lncharge Livestock

Production Research(C&B) IoV.R.I.
4. Dr. HoN. Pandey, Scientisit Lncharge (Farm)

F arm Section, I.'I.a, I.
• •• Respondents

:2.q. Original Applicatio'1 NOij-1266 of 1994

1. Jhankari Lal (SV) s/o Shri Kundan Lal r/o
Kuan Tanda Kurmivan P.O. Balipur district
Bareilly presently working as casual mazdoor
under Shri LoP. Nautiyal, Incharge Livestock
Production Research(C&B) I.V~Rolo

2. Om Prakash(SC) 5/0 Sri Tilak Ram r/o Nekpur
Nai Basti Bareilly presently workin9 as casual
mazdoor under the Vibha~adhyaksh, L~vestock
Production Research (C&B J IoVoRoI.

3. Chunni Lal s/o Shri Khem Karan r/o Kharwa
Nadosi district Bareilly presently working as
casual mazdoor under Dr. H.N. Pandey, Scientist
Jnchar qe , (Farm) Farm Section, 1.'1.R.I

4. Shyam Behari s/o Shri Roshan Lal r/o village
Kenwa Kalan P.O. 8ithiri Chainpur district
Bareilly, presently workina as casual mazdoor
under Dr. H.N. ~andey Scientist Incharge(Farm)
Farm Section I.V.Rolo

;

'ji

50 Man Singh(SC) s/o Ganga Ram rlo village Dhampur
Thakuran Post Thiriya Mohanpur district Bareilly
presently working as casual Mazdoor under Dro HeN
Pandey Scientist Incharge(Farm) Farm Section
IoV.R.lo

o •• Jlpplicants
Versus

1. Union of India through Secretary Agriculture
Ministry of Agriculture GOvto of India, Krishi
Bhawan, New Delhi

2 0 T he Dire cto r , I •V .R •I.
3. Shri L.P. Nautiyal, Incharge, Livestock

Production He search (C&B), I.'I.R.I.
4. Shri A.K. Singh, Asstt. Administrative Officer,

I.VoR.I.
5. Dro H.N. Pandey, Scientist Incharge(Farm)

Farm Section, I.V.R.I \~ ••• p25
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/ !D. Incharge, Dairy Technology, Live stock
Production Technology Division, IoV.RoI.
Shri Sushil Kumar, Principal Scientist
Livestock Production Technology Division
I.'1.R.I.

7.

vibhagadhyaksha, Live s~k Prod uction
Research Institute, I..V.RoI.

00.0 Respondents
~e. Original Application Noo1302 of 19~

1. Benchey Lal(SC) 5/0 Shr~ Janki Pra~a~, ~/o
ui1la~e Lalpur P.Oo Roh~lkhand, Un~vars~ty
Distr~ct Bareilly presently workin9 as casual
mazdoor under Shri H4No Pandey, Sc~entist
Incharge (Farm) Farm Sect ion, I.'J .R.I.
Ramu 5/0 Munshi Lal r/o MQusesNo~~8 A LokatLine Cantt Road, district Bareilly presently
working as a casubl ~azdoor under Vibhagadhyaksha
Pasu posharan Vibhag, I.VoR.I.

3. Bir Pal(SC) 5/0 Dharam Dass .r/o village. Lalpur
Rohilkhand University district Bareilly, presently .~
workin~ as casual mazdoor under Dr. H.No Pandey
Sc Ient.Ls't Incharge(Farm) Farm Section, IoV.R.I

40 Bhagwan Dass (sc) 5/0 Shri Liladhar r/o village
Balpur PoO. Rohilkhand UniveEsity district
Bareilly presently workin~ as casual mazdoor
under Dr. H.N. Pandey, Sc~entist Incharge(Farm)
Farm Section , I 0 V .R0 I 0

5. Shyam Lal, 5/0 Shri Janki Prasad r/o village
Lalpur P.Oo Rohilkhand University district
Bareilly pre~ntly workin~ as casual mazdoor
under Dr , H.N. Pandey, Sc~entist Incharge,(Farm
Section) I.V.R.lo .

S. Chandra Pal, 5/0 Dod Ram(SC) r/o village
Lalpur PoOo Rohilkhand University District
Bareilly presentl~ working under The Farm
Manager Farm Sect~on, I.VoR.I.

7. Rajendra Pratap(SC) s/o Shri Gaindan Lal rlo
village Lalpur P 00. Rohilkhand University district
Bareilly under Hr. H.N. Pandey, Scientist
Incharge, Farm Section, I.V.RoI.

8. Pratap Singh, s/o Shri Babu Ram (SC) rlo
village Lalpur P.O. Rohilkhand University district
Bareilly presently working as casual mazdoor under
Oro H.N. Pandey, Scientist Incharge (Farm)
Farm Section, IoV.R.I

9. Nazir Husain son of Shri AlIa Noor r/o village
Bhoora PoO. Bilwa district Bareilly presently
working as casual mezdcor under Farm Manager·
Farm Section, IoV.R.I \

~i\.- .0 . p26
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10. Jai vir s/o Shri Nathoo Lal r/o village Hurhuri

Tehsil Neerganj d~strict ~areilly present~y.working under Shrl. A.K. Sl.ngh, Asstt 0 Adml.nl.-
strative Officer, I.V.R.I

••• Applicants
Versus

1. Union of India, through Secretary Agriculture
Ministry of Agriculture, Govt. of India,
Krishi Bhawan, New Delhl.

2. The Director, IoV.R.I.
3. D.r:~H.N. Pandey, Scientist Incharge (Farm)

Farm Section, I.V.R.lo
4. The Vibhagadhyaksha, Pasu posharan Vibhag

I.V.RoI.
5. The Farm Manager, Farm Section

I.V.R.I.
60 Shri A.K. Singh, Asstt. Administrative Officer

I .•V .R ••I. .
.~

70 Shri V.K. Verma, Farm Manager, I.V.R.I
8. Shri Sushil Kumar, Principal Scientist P.I.

Project, Division of Livestock Production
Technology Project, IoV.R.I

••• Re sponde rrts
3~0 Original Application No,1401 of 1994

1. Nankoo, s/o Shri Sukh Lal r/o villa~ Prem
Nagar Urla Jagir P.O. Padarathpur dl.strict
Bareilly presently working under Dr. H .N.
Pandey, Scientist, Incharge (Farm) Farm Section
I.V .R. I.

20 Veer Pal s/o Shri Duli Ram r/o village Premn30ar
Urla Jagir Padarathpur district Barel.lly presently
working as casual mazdoor under Shri L.P. Nautiyal
Incharge, Livestock Production Rase arch (C&B)
I .•V.R..lo

3. Raj Pal slo Shri Budhi Ram village Bhoora ~.O.
Bilwa presently working as casual maadccr under
Shri v.K. Verma, Farm Manager(Hort) I.V.R.I •

•,••Applicants
Versus

1, Union of India through Secretary, Agriculture
Ministry of Agriculture, Govt. of India,
Krishi Bhawan New Delhi

2. The Director, I.V.RoI. \
~ ••• p27
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3. The Director, CoA.R.I
4. W.b#. a:~rticPandey. Scientist Incharge (Farm~

Farm Section, I.VoR.I.

• •• Eespondents

32. Original Application Noo 05 of 1994
1. Sharafat Khan, s/o Sri Ashraf Khan r/o

village Bihar Kalan P.O. Izatnagar Bareilly
presently working as casual daily rated
mazdoor with the Incharge i post Harvest
Technology(P.H.T.) C.A.a.

• •• Applicants

Versus
1. Union of India through Secretary Agriculture

Ministry of Agriculture, Govt. of India
Ministry of Agriculture, Krishi Bhawan
New Delhi.

2. The Director. c.x.n;r.
30 The Director, I.V.R.I.
40 The Farm Manager, Farm Section, I.V.R.I.
5. Dr 0 LoP. Nautiyal, Incharge t Live stock

Production Research(C&B) I.V.R.I.

Q~? Incharga Parichetraand Sampada Anubhag
C.AoRoI.

7. Shri Harendra Malhotra, hiministrative Officer
CoAoR.I.

8. The Incharge, Post Harvest Technology (p oH .r )
CoA.R.I.

o •• Respondents
BY .lIDVOCATESSHRI JoN. TIV,,'A.,fU!RAKESHTIWARI

330 Original Application NOo1346 of 1994

1. Janardan Yadav, s/o Shri Ram Awadh Yadav,
P.O. Bhiti Rawat,' district Gorakhpur

20 Raghunath Yadav s/o Shri Gajraj Yadav, r/o
village Bhawanipur, P.O. Gangi Bazar
District Maharajganj

30 Ram Gyan Yadav s/o Shri Prabhunath
r/o village& p.OoKertahari, distto

\.~J;..-

Yadav
Gorakhpur

o .p28
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B¥ AOaYOCATE SHRI SHESH KUMAR
Versus

1. Union of India'through Secretary
Indian COuncil of Agricultura~
Research, New Delhi

••• Respondents

BY ADVOCATE SHBI RAKESH TIWA.qI!J.N. TIWARI

34. Original Application NO.968 of 1994
Puran Lal Kashyap slo Bholey Ram rlo village
Sunder P.O. Sundari district Bareilly

o o. Applicant •
BY ADVOCATE SHRI P.K. KASHYAP

Versus
I. Union of India through Director General

Indian Council for Aaricultural Research
Krishi Bhawan, New Delhi

\

';i-

2~ Director I.VoR.I.
3. Prabhari Adhikarim , I.V.R.I •

• • 0 Respondents
35. Original Application No.589 of 1924

10 Islam Khan son of Shri Chbotey Khan, rlo
village Khajuria, PoO. Mudiya Ahmad Nagar
Distr~ct Bareilly

2. Sati Prasad son of Shri Bhikam Lal, rlo
village and P.O. Umarsia, Bareilly

3. Ram Vir son of Shri Rameshwar Dayal, rlo
village ~~lak Mazar, P.O. Lajuria, districtBareilly

4. Jahid Khan, son of Sri Nathu Khan, rlo
village Kalahari, P.O. Mudia Ahmad Nagar,
Distr~ct Bareilly

••• Applicants
BY ADVOCIifE SHRI 10M. KUSHNAHA

Versus
I. Union of India t.hro uqh Secretary, Indian

Council of Research Agriculture, New Delhi

\~ ••• p29
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3. The Farm Manager/Line ~ock Manager
I~V.Rolo

• •• Re sponde nts
36. Original .~plication Noo 337 of 1994

1. Om Prakash, son of Luxman Prasad, r/o
village Bilwa, district Bare illy

00 •• Applicant
BY PDVOCIUE SHRI VoKo SRIVPSTAVA

Versus
1. Union of India, through Secretary, Indian

Council of Agricultural Research, New Delhi
2. The Director, I.V~R.I.
3. As stt , Engineer (Electrical)

Engineering Section, I.VoRoI.
o • 0 0 Re sponde nts

\

OJ'37. Original Application Noo 507 of 1994
1. Devendra Shankar, son of ~nda Ram, r/o

330/D New Model Railway Colony, Izatnagar
presently woriing as Daily rated casual
labour under Farm Section, IoV.R.I •

• • • 0 Applicant
BY •.:\DVOCATESHRI D.C. SAXENA

Versus
1. Union of India, throuch the Secretary,

Agricultural ~inistry; Krishi Bhawan,
New Delhi

2. Indian COuncil of Agricultural Research
I through its director, Library Avenue,

New Delhi
Farm Manager, Block 'B'
Farm Sect~on, I.VoRoI.

•••• Respondents
Original Application No,1809 of 1992

Sultan t~hammad son of Shri Farooq, r/o
village Vihar Kalan P.C. Izatnagar, Bareilly

• 0 • Applicant
B\? /,DVOCATE SHRI K.A. ANSARI

•.•p30
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"
Versus

1. Union of India, Ministry of AgricultuDa,
through Secretary, }..ew Celhi

20 The Director, I.V.RoI.
3. Sri AoK. Singh, Asstt. Administrative Officer

I oV .R.I.

•••• Respondents
39. Oriqinal Applic ation No, 6 of 1993

1. Veer Pal son of Shri Lakhan Ram, rlo
village Ballia Faridapur Ram Charan, P.C
Mandhauli district Bareilly

BY N)VOCATE SHRI K.A. ANSARI •••• ~~ ..licant
Versus

1. Union of India Ministry of Agriculture,
through Secretary, N::w Delhi.

2. The Director, I.VoR.I.
'ji-

3. The Farm Manager,Farm Section, I.V.R 0 I.

•••• Respondents
400 Original Application No. 1598 of 1993

1. Pritam Lal slo Sri Lochan Lal; rlo village
Bakar Nagar Sundarasi, P.O. Civiganj,Bareilly

2. Kalimuddin, slo Baijuddin, rlo Mohalla
Peerbara P~libhit road, Post Izatnagar, Bareilly

0 ••• ppplicants
BY J\DVUCATE SHRI AoK. SRIVPSTAVA

Versus
1. Union Of India through Sedretzrry, Indian

Council of Agricultural Research, Ministry
of Agriculture Govt. of India, Krishi Bhawan
New Delhi

2. Director, Central Avian Research
Institute, Izatnagar, Bareilly

•••• 0 Respondents
410 Original Application No, 102 of 1994

1. Hasmuddin son of Sri Jamaluddin, rlo
villa~ Peer Bahora, Post Izatnagar
distr~ct Bare illy

•••• .Applicant
BY ADVOCATE SHRI A.K. SRIVASTAVA .•••p31
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Versus
10 Union of India through Secretary, Indian

Council of Agricultural Research, Ministry
of Agriculture, Govto of India, Krishi Bhawan
New ~lhio

2. Director, Indian veterinary Research Institute
Bareilly

... fuspondents
42. Original Application N00814 of 1994

PBavesh Giri s/o Shri Y~tthu Giri, r/o village
Chaupua, Post Bhojipura, Bareilly

.k. •••• Applicants
BY J.\DVUfAI-I.TESHRI R.R. SH~

Versus
1. Union of India through Director General

I.V.R.I. Krishi BhaNan, New Delhi
\

'ji

2. Director I.V.RoI.
3. Incharge F.M.P., 14V ..R.I.

• •• 0 Re spondents
43. Original Application No.566 of 1994

Krishan Pal, s/o Late Mahi Lal, casual
worker, I.V.R"I.

••• Applicant
BY fDyOCATE SHRI P'.F, Ao,z:awal

Versus
1. Union of India through the Director

General, Indian Council of Agricultural
Research Krishi Bhawan, f\ew Delhi

20 Director IoV.R.I.
440 ~iginal Application No, 11~ of 1994

1. Lalta Prasad son of Shri Har Dayal, r/o
village ~dpur Mundiyan, P.Oo Sonha,
llehsil Faridpur, Bareilly

0'. ~plicant
BY ADVOCPlbE SHRI ASHQ( BHUSHAN

Versus
1. Union of India through the Secxeltary

of Agricultural Research, Govt. of
India, ~w Delhi \~~ oep32
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2. The Director, C.A.RoI.
••• Respondents

45. Original Application No," 518 of 1994
10 Jitendra Pal Singh, son of Sri Yadupal Singh,

r/o village & Post Chaabari, Bareilly
••• J{>plicant

BY PDVCCItfE SHRI ASHOK BHUSHA."J
Vs.

0 •• Respondents as above
46. Original Application No. 963 of 1994

1. Ram Das, s/o Roshan Lali r/o Kataki Bharat
P.O. Naurangpur, Bareil y

0000 Applicant
BY ADVOCATE SHRI MtISHNA MOHAN

'Ii'

10 Union of India through Se cretary,
Indian CounGil of R3search Agriculture
New Delhi

20 The Director I.V.R.lo
3. The Farm Manager/Line stock Man.:;ger

IoV.RoI.
•••• Re sponde nts

47 Oriqinal Application No. 597 of 1994
Tora Ram, son of Kundan Lal, r/o village
Kalari PoO. Mudia Ahmadnagar, Ba~eilly

VQl~IUUt

BY AD.l!OCATE SHRI O.P 0 GUPT A
Versus

10 Incharge Livestock PrOduction Research
(C&B) I.V .R 0 r,

Union of India through Secretary Ministry
of At;jr icul ture Govt. of India, N?w De lhi 0

•• •• RESPONDENf S

8Y ADVOCATES SHRI J.N. TIlf!ARI/RAKi\SHTIWARl

\.L o •• p32
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48. Original Application Noo06 of 1994
1. Bhoop Ram slo Shri Jamuna Prasad rlo mOhalla

Nabada Shekhan, Post Old city Bareilly p~sently
working as Casuc.l Mazdoor under Dr. H .N. Pandey
The Farm Manager, Scientist Inch:::rge,Farm
Section, I.V.R.I.

• •• ppplicant
VSo

1. Union of India through Secretary of ~iculture
M~inistry of Agriculture, Govt. of Ind1a, Krishi
Bhawan, New Delhi.

2. The Director, I.V.R.I.
3. The Fa~ Man ger, Farm Section, I.V.R.I.
40 The Incharge, Horticulture Section

I. V.R. I.

5. Dr. H.P.S. Arya, Head Division of Animal Science
I.VoR ..I.

6. H:;ad, Division of Animal Science Extension
IoV.R.I.

.
.'"

70 Dr. M.S 0 Shastr~, The Officer Incharge (Hor-tLcurbure )
I.V.R.I.

80 Dr. H.P.S. Arya, Head Division of Extension
Education, I.V.R.I

9. Dr. V oK..Verma, Farm .Incharge (Horticulture)
I.V.RoI.

10. The Asstt. Admin~trative Officer, I.V.R.I.
11. Dr. H.N. Pandey, The Farm Man ger, Scientist

Incharge, I.V.R.I.
••• Respondents

490 Original Application No. 408 of 1994
10 Sia Ram, slo Sri Govind Ram aged 25 years rlo

village Sundarasi, P.O C.B. Ganj, Bareilly presently
working as casual labour under Dr. Sukh Deo Scientist
S-3 lncharge, Livestock Product Research L.P.R
(PlGA) I.VoR.1 _

.0. Api'licant
Versus

10 Union of India through Secretary for Agriculture
r~nistry of Agriculture, Govt. of India, Krishi
Bhawan, New Delhi

2. The Director, I.V.R.I. •••p3~
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3. Dr. Sukh IRo, Scientist S-3, Incharge
Livestock Product Research L.P.R(Pigs)
I.V.R.I.

• • •• Hespondents

50. Btiginal Application No. 445 of 1994

1. Radhey Shyam slo Sri Shiv Dayal rlo village
Bhoora, P.O. Bilwa Bare illy pre sently working
as casual daily rated mazdoor with Dr. H.N.
Pandey, Scientist Incharge, I.V.R.I(Farm)

• •• Ipplicant

Versus

1. Union of India through Agriculture Secretary
Ministry of Agriculture, Q:>vt. of India,
M~inistry of Agriculture, Krishi Bhawan
New IRlhi.

2. Director I.V.R.I.

3. Dr. L.P. Nautiyal, Incharge Livestock Production
Research(C&B) I. V .R. I. .

.
.~

4. Dr. H.N. Pandey, Scientist Incharge (Farm)
I.V.R.I.

51. Original Application No. 530 of 1994

1. Kunwar Pal Singh Rathore, spo Ramesh Singh
Rathore, rlo xiiia~ Gentral Jail Izatnagar
Bare illy working under Dr. H.N. Pande y, Scient ist
Inch rge (Farm) I.V.R.I.

BY ADVO,-,ATESHRI if ,p(l),o ~~QE~.;,
Versus

I. Union of India through Secretary for Agriculture
Atinistry of Agriculture GOvt. of India, Krishi
Bhawan, New IRlhi

o ••• ~plicant

2. The Director, I.V.R.I.

3. Dr: H.N. Pandey, Scientist Incharge (Farm)
I.V.R.lo

-. ••• Respondents

BY ADVOCATESSHRI J .N. TIWAliI!RAKESHTIWARI

•.• F:?~
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Original .Application NOo1654 of 1992

1. Lala Ram(Casual Tractor Driver), s/o
Shri Badri Prasad aged about 26 years
1'/0 village and Post Chaneta District
Bareilly {Last working in Se~ion Asstt
Agriculture En-gineer Farm Machinery and
Power Section I. VoR0 I, Iz at.naqar ,
Bareilly

BY NJVOCATE SHRI rY.~.l-G~~
00 •• ~plicant

1.

2.
3.
40

50

Versus
Union of India through 'Agriculture Secretary
Ministry of Agriculture, New Delhi
The Director, r.v.a.a,
The Farm Manager, Farm Section, I.V.R.I.
The Officer-in-charge, Farm Machinery
and. Power Section IoV.R.I.
The Asstt. Agriculture Engineer, Farm
Machinery and Power Sect,ion, IoV.R.I. \

-Ii

BY PDVOCATE SHRI JoN. T IWARI
00 o. Respondents

o R D E R

JUSTICE B.C. SAKSENA,V.C.
The 52 GoA.s indicated hereinabove involve

almost identical facts and questions of law. O.A. No.

1336/93 Munna Lal and Orso VSo 0hion of India and aI'S

is being treated as the Le acting case of this bunch ~nd

all the aforesaid aoAs are being decided through this

common judgment which will govern all the cases bunched

together.

2. OoA. 1336/93 is being treated as the

leading case. since a detailed amendment application

filed during the pendencf of the O.As was allowedo

The applicants of the remaining O.As filed a misc ..

application indicating that they are poor class IV

o •• p3e
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daily wagers and are not in a financial position to file
detailed amendment application as had been filed by their
colleagues in O.A. No. 1336/930 The said applicants,
therefore, sought permission to adopt facts mentioned in par
agraph 3 of the amendment application made in OoA 1336/93
and requested that the said facts may be read as part of
each of the other 0.1\50 By an order passed on 8011.94 on
those applic ations in the var ious other O.As we had
rejected the applications. We had noted that no doubt
the Tribunal is not hampered by any procedural rules?
tt can lay down its own procedure but if the praye= in
the application is granted it will lead to a very strange
procedure and thereEore we did not think it proper to
grant the request.

l

',i

We, in our order further indicated that all
the other OoAs involve similar facts and seek almost
similar reliefs as in O.A. 1336/93 and the whole bunch
has been taken up for hearing and GoAo 1336/93 can be
taken t9 be the Leading case for the purposes of a common
judgment which may be pronounced disposing of the other
comnected matters , w'e bad also indic ated in our order
dated 804.94 that on the basis of the facts indicated in
the amendment application certain legal propositions will
be given rise to. On the basis of the pLeadings alre ady
made bi the parties in each of the othor OoAs we, in our
aforesaid order had indicated that if we feel satisfied
that the applicants of the other 001\5 are similarly
circumstanced as the applicants of O.Ao 1336/93, there
would be no difficulty in adjudicating their rights in
the light of the legal principles and propositions which

\~\. •• p3f.
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may find as: arising while deciding the leading Ooho
In view of the flacts above, for purposes of common
judgment OoA. 1336/93 is being treated as leading case.
4. We have heard the Le arned counse 1 for the
ap~licants in each of the cases as also Shri JoN. Tiwari
t-be Senior' counsel reil.Fesentingthe responderrt s,

50 The applicants claim that they were engaged
to\work as Casual r~zdoors in the Indian veterinary
Re search Institute, Izatnagar, Bare illy ~to be referred
in short as (I.V .R.1$) or the Central Avian Re search
Institute, lzatnagar, Bareilly in short(C.A.R.I) in their
various projectso It is not relevant to indicate which
of the applicant was working with which section or project
of the I.V.RoI .•or C.A~R.lo The applicants have given
out a period during which they have worked and under
whichlof the respondentso

;

.~

The applicants allege' that they are engaged
as daily rated casual mazdoors and gave put in continuous
service for considerable number of days ranging between
426 to 1135 dayso They claim that the Ministry of Labour,
ocvt , of India has framed MOdel S,tanding Orders, copy of
which has been filed as Annexure 55 to the leading OoA.
They claimed their regularisation in service on the basis
of the provision in Clo 15 of the said Model Standing order,
They, interalia, seek the following reliefs;

~@@@~ashing of various termination
orders in respect of the applicants
or a direction tothe Respondents 4 to 10
to withdraw/cancel the said termination
orders and to regularise the applicants
in services as Mazdoor workers with
effect from certain dates indicated by

\~ oop3'



: : 31> ..• •

them, when they have completed the
requisite period provided in Cl.l5
of the Model Standing Order contained
in Annexure 55 of the Ieading case:'.
In the alternative t also seek a re lief
that the respondents be directed to
frame a rule or scheme providing for
regularisati~n of services of casual

,
workers on the basis of length of service
only irrespective of the number of years.
The applicants have also claimed that the
respondents be directed to pay to the appli-
cants.on the principle of 'Equal Pay for
Equal Work 'to them at the rate of regularly
employed workmen on identical posts on each
of the applicants is paid by the respondents

.
';;'

4 to 10."

7. To the amended OoA, a counter affidavit was
filed on behalf of the respondents by the Supdt{Legal Cell) •
in the office of the I.V.R.I., lzatnagar, Bar-s Ll.Ly , A
separate countGr affidavit was filed by the Supdt.(CoAoRoI)
to meet the averments made in respect of such of the
applicants who have been working in that Institute. After
the amendment a counter affidavit to meet the a~Hed p eras

. I~

was also filed to which the applicants filed rejoinder
affidavit. With a view to avoid adding to the bulk of
this order, we do not consider it necessary to give out
the detailed pleadings of the parties. We propose to
consider the pleadings while considering the pleas based
therein of the respecti~ parties"

\
~ • 0 • p3'
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80 Shri U.K. Goeil"l<, learned counsel for the
applicants in the leading GoAo as also many other connected
a.As thereto, subiitted that the aforesaid 2 Institutes
are 'Industrial Establishments' as defined to mean in

Sec. 2(e) of the Industrial Employment(Standing Orders
Act 1946)0 The said provision reads as under:-

2 (e) It Industrial Establishment ••means-
(i) An Industrial Establishment as

defined in Clo (ii) of Sub-sec(2)
of the Payment of Wages Act,1936
(40f 1936). or;

(ii) j\ Factory as defined in Clo (m)
of Sub-sec(2) of the Factory's
Act 1948(63 of 1948), Or

(ill) A Railway as defined in Clo4 of
Sub-sec(ii) of Indian Railways
Act 1890( 9 of 1890). Qr;

(iv) The Establishment of a person who
for the purposes of fulfilling
a contract with the owner of any
Industrial Establishments Employees

'Ii-

wo r kne n,

90 Shri V~K" -G'Oe'l,f" learned counsel for the
applicants conceded thut for our purpo'se s only sub-clauses
(1) and (2) of Sub-sec (e) are only ~le vant 0 He submit tad
that the ~',lOde1Standing order, COpy of which has been
filed as Anrexure 55 to the leading O.A, especially Clo15
thereof will apply and govern the Casual workers. as the
applicants, who have been working in the 2 Institutes •

• • 049
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Before entering into a detailed analysis of the
provisions of the Indust.rial Employment (Standing Orders Act
1946; and ~etermining the question of the applicability
of ths same, we may first indicate the genesis of the l!t;Jde I
Standing Order Annexure 55. It has been averred in the
amended paras of the O.A. that the Govt. of India, N~nistry
of Labour formulated the r~del Standing order for bringing
abo~t, qualitative improvement in the working conditions of
casual labourers under Oentral Govt. Department/Offices.,
it has been averred that the aforesaid standing order was
circulated and sent to all the t~nistries concerned for its

was
implementation on 1.40 92. It/~ also provided that the
said Model Standing order formulated by the l~nistry of
Labour Govto of India may prominently "he displayed by each
Unit/Department of Oentral Govt and Public Underta~~ngs.in ~
If any major changes are considered nece ssary,lthe Mode I

exigencies
Standing orders to meet the specificiorders may be sent to. ftt-'l..-
f~nistry of Agriculture, Govto of India for obtaining
concurrence to Ninistry of Labour.

.
.~

110 As noted here inabove, reliance is placed on
Cl.15 of Annexure 55, the Model Standing Order framed by the
Ministry of Labour, GOvto of India as alleged.

Cl.15 thereof reads as uncer r-

Clo15-Regularisation
(i) a casual workman who has completed

six months continuous service in the
same est.ablishment or under the same
Employer within the meaning of
Sub-clo(b) of Clo2 of Seco 25(8) of
the Industrial Dispute Act 1947,
shall be brought on to the regular

\~\..
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strength of the Establishment and

his pay shall be fixed at the minimum

in the time scale of pay applicable

to the work he has been doing as a

Casual Workman.

(ii) A casual workman who has comple te'd

90 days of continuous service in the

same Establishment or under the same

Employer, shall be given preference

for such Casual employment in that

Establishment or under the same

Employer over a workman who has not

completed his period of 90 days.
as

12. Paragraph 1/ contains the def inition and

indicates that the word ~~~~"Act"

means the Industrial Employment (Standing Orders Act
•1946) 0 61. (b) provide s thut the Industrial Establi-

shment'would have the same meaning as given to in

sub-sec. (2) (a j of the Act 0 Casual labour is defined

in Clo (dj and states that it refers to labourer whose

.
'Ii'

employment is se asonal, intermittent. sporadic or extends

over short period. Annexure 55 ,as filed does not show

either the date of its issuance or the f act that it was

issued by the Ministry of Labour. Govt. of India. At

the end it bears no signatures, designation of the officer

who has issued it. As noted here inabove, the assertion

of the applicant is that it has been issued by the Ministry

of Labour, Govt. of India. t
~l---

••• p42
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13. The applicants further case is that the Ministry

of Defence throuoh its letter dated 22~3.82 issued a memOra-..,

ndum, copy of which is Annexure 56. The sarre is on the

subject of Nbdel Standing orders for casual labourers in

Central Govt. This shows that Ministry of Labour has formu-

lated ~~del Standing orders in the Central Govt and that

Ministry h~s requQsted that the Standing Orders may be

adopted with suitable modif ications if considered nece ssary,

for all casual labourers whether employed directly or through

contractors or through any other means. The said Memoranduv

contains a decision to adopt the said Model Standing orders ~

by the lVunistry of Defence in all its Lhits/Establishrrentso

Further correspondence by the Ministry of Defence and the .
'Ii'

f act whether any of the Unit/Establishment of the Ministry

of ~fence were sent to the said Ministry for onward trans-
record.

mission to the .Ministry of Labour." has not been placed onl

140 The respondents in their counter affidavit in

reply have cate gorically stated that the rV1inistry of Agri-

culture under which the 2 Institutes come has not adopted

the so called MOdel Standing orders formulated by the

Ministry of Labour and this they deny the 'applicability

of the s arra to the casual workers of the Institutes concer-

nedo

15. In the Rejoinder affidavit the applicants have

not indicated anything to rebut the categorical assertion

that ~~del Standing Orders Annexure 55 has not been adopted

by the Ministry of Agriculture or the 2 Institutes. It has

only been pIe aded that since the 2 Institutes are under

the Govt. of India, the applicants are entitled to be

re gularised as pel: the MJde 1 Standing Order-o,1

\
M-. ••• p~



::. 43: ..••

16. We now proceed to analyse the various provisions
of the Industrial ErnpLoymerrt(Stan~ing Order Act 1946)

1:0 adjudicate on the question whether on the basis of Clo15
of Annexure 55 the applicants have a right for regularisa-and t.hoy
t ionsl fulf ilt~ the conditions enumerated in Cl.15 afore-
said. Sub-seco(g) of the Standing Orders Act defines the, ,
term Standing orders to mean Rul2s relating to matters set
out in the schedule. Various provisions of the said Act
show that the employer within six months from the da~e on
which the h:t became applicable to an Industrial Establish-
ment shall submit to the Oertifying Officer 5 copies of the
Draft Standing Orders proposed by him for adoption in his
Industrial Establishment.. Sub-seco .(2) of Sec. 3 provides
that provision shall be made in such draft for every matter
set out in the schedule which may be applicable to thewhere
Industrial Establishrrent and/~ Model Standing Orders have
been prescribed, shall ~ so far as is practicable,in
conf~rmity with such mode I. Admittedly, the Authorities
of the 2 Institutes have not submitted any draft Standing
ofers nor have the y adopted the !\lOdelStanding orders p copy
of which has been filed as Annexure 550 Thus we find that

\

.":

no c2rtified Standing Order governing the 2 Institutes are
there 0

17. Sec. 15 of the Standing Orders Act provides that
an appropriate Govt. may, ·after previous publication, by
notification, in the official gazette, make rules to ca&r~
out the purposes of the said Acto Sub-sec (2) further
provides that in particular and without prejudice to the
generality on the foregoing power, such rules ma¥prescribe~
additional matters to be included in the schedule and the
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procedure to be followed in modifying the Standing orders

ce rtif ied under />ct in accordance with any such addLt.Lon ,

Cl. (b) of Sub=se c , (2) of Se c , 15 empowers the appropriate

Govt. to set out MOdel Standing Orders fOr the purposes

of this Act.

18. As noted hereinabove, Sub. Cl.(g) of Sec. 2

of the Act defines the Standing Orders to mean Rules

re lating to matte rs set out in the schedule. The Schedule

framed under Sec. 2(g) and 3(2) indicates any specific

matters besides any other matter which may be prescribed

as the 11th item to be provided in the Standing Order

under the Act. Items from 1 to 10 do not relate to regula-

risation. As far as Item nOoll of the schedule is concerned
'Ii'

any other matter which may be prescribed can be discerned

from the Industrial Employment (Standing Order central

Rules) by notification dated 18.12.1946, the Central Govt.

had indicated few othe r items after Item No.10 of the

schedule, as IG-A and 10-8. Item 10-A of the schedule de als

with additional mattars to be provided in the Standing

orders relating to all Industrial Establishments, in Coal

!'I.ine 5 •• Therefore item no , 10-A of the schedule is not

attracted. Item 10-8 provides additional matters to be

provided t~in the standing order's relating to all Inrlustri
~ ,

al Establishments. 8 additional matters have been indieated

in item no. 10-8 of the schedule. They also do not relate

regularisation of casual workers.

19. Schedule 1 lays down the Model Standing orders

in respect of Industrial Establishments, not being Industri

al Establishments in Coalmineso Though Model standing order

indicated in sbhedule 1 gives the classification of workman

and includes casual workman. All the same, even after
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repe ated perasal of the !lode1 standing orders, as given in

the said schedule,we do not find that there is any provision

for regularisation of casual workers. Evidently therefore,

the N~del standing order, copy of which is Annexure 55 is

not a Model standing Order preseribed under the Industrial
and

Establishment ,/ therefore, cannot be tre ated as a Standing

order defined under the Act and the Rules. Schedule I-B

frarred under the Industrial Employment (Standing Order

Central Rules also indicates the NIodel Standing order on

additional iltems apt,licable to all industrie s, This ~ontai
s~milar

ft~@~ no Clause/to CI. 15 of Ann=xure 55.
20. The upshot of the discussion hereinabove, is

that Anne~ure 55 filed to the leading u.A cannot be treated

as the Model Standing order prescribed under the various

provisions of the Industrial Employment(standing orders Act

1946) or the Central Rules framed thereunder. Evidently

also there is no certified standing order WGich can be said

to have baen certified by the Certifying officer to govern

the casual workmen in the 2 Institutes, where the applicants

have bee n e nqaqe d,

.
'Ii-

21. In the light of the conclusions recorded herein-

above, it is wholly irrelevant to deal and analyse the

various decisions cited by Shri RoC. Pathak to show that

the Institute answers the definition of the term 'Industrial

Establishroont' gndez theStanding Orders Act in clauses l' and

2 <if Sec. 2, sub-see (41£) of the said Act. The decisions
I-

cited are~- 1960 A.•P. 147, 1962 SoCo Page 29,1977 :loI.C

616 and 1978 S.C. 548. It was urged that by these decisions

the concerned Establishment was adjudicated to be an Industri

al Establishment as defined in Clo2 of Seco 2 of the Payment

of Wages Act or a Factory as defined in Cl.(m) of Seco2
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of the Factory's Act 1948.

22. The learned counsel for the applicants further
invited our attention to Sec. 12-A of the Standing orders
Acto The said Sec. provides as follows;-

" Notwithstanding anything contained in
Sec. 3 to 12, for the period commencing
on the date on which this act becomes •

applicable to an Industrial Establishment
and ending with the date on which the
standing order as finally certified under
this Act come into operation under S3c.7
in that Establishment, the prescribed
~~del standing orders shall be deemedto
be adopted in that Establishment, and the

.provisions of sec. 9, sub-sec (2) of Sec 0

13 and Sec. 13-A s~all apply to such model

;',.

standing orders so certified.
On ~he basis of this provision the learned counsel

urged that even if it be that the 2 Institutes have not
adopted the Iv10de1 Standing order as evidenced by Anne xure
55, the said Model Svadding order will still apply' till
any standing order is certified for the Establishments in
question. This submission does not appeal to USo The
crucial word in Seco 12-A is 'the prescribed JIfl.odel
standing order'. We have already held for the detailed
reasons given hereinabove, Annexure 55 cannot be held to
be 'the prescribed Model standing order'. Since it is
not in accord with the A~del standing order in schedule
1 and schedule 1-8.. We have also he Id that Cl.15 of
Annexure 55 is not an item in the schedule or even under

\~L ...p4li'



..••

the additional matters in item 10-B of the schedule.

The learned counsel for the applicants in the

alternative submitted that the 2 Institutes would be 'state'

within the meaning of the said term under Acto 12 of the
-

Constitution of India. It has been indicated that the

counsel of Scientific and Industrial Bese ar cq in short

C.SoI.R has been held by the "Pex Court to be a 'state'

within the meaning of ArtG 12 in a decision reportsd in

1984 S.C pg. 541. For our purposes it is not necessary to

analyse in any detail this submis-sion. The purpose of

showing that the 2 Institutes are 'State' within the

meaning of Art. 12 is to build a further argurre nt that
right

regularisation is a fundamental/flowing from Art. 14 & 21

of the Constitution of India.

v

.~

24. Tbe, right to re qul ,..risation in tr~se ;O.As is

based on Cl, , 15 of the :'liVde1 Standing order Annexure 55

to the Leacting C.A. The second ground in support of the

claim for ~9tllar.isation_is(based on a few decisions of

the Hon 'ble Supreme Court and decisions of the High court

and the Benche s of the C.A.T.
Before p=oceeding to analyse the decisions

relied upon, it would be necessary to indicate the pleadings

of the parties with regard to the factum of the applicants

appointment, nature of their duties etc. In O.A. 1336/93

there are six ap~jlicants and in para 4 (1) the details of the

number of days on which each of the applicant has worked

had been indicated. Admittedly, none of the applicants

in these O.As have completed 240 days of continuous service

in each two consecutive years which is the criteria pr ovi.ded

by the Office iVemorandumsfiled as Annexures 1 and 2 to the
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to the counter affidavit. We will advert to this aspect

of the matter later. At this stage t we· may indicate that

in the counter affidavit the number of working days of

each of the applicants as claimed has been denied and

Annexure 3 alongwith the counter affidavit is a chart

indic atingthe break-up of the work done by the applicants

2 to 6. As far as applicant nOol of the leading a.A is

concerned, viz Munna Lal, in the counter affidavit it has

been averred that he is neither an employee of the answering
). 0 e- 0' I •V •R ~ 10

respondent/institute/and 1s also not working as casual
~L--

labourer in the Institute. In the O.A it has been alleged

that he is working under the Incharge Experimental Broiler

made in the O.A in regard to Munna Lal have only been

In the re joinder however, the averment lJJBd .\

~L 'ji

reiterated. Th~s:\-: is ia) disputed question of fact and we

find no good reason to reject the categorical averment

on behalf of the respondents no.6 and other respondents that

the applicant N.unna Lal has not worked and is not working.

In the counter affidavit filed on behalf of

Respondents na, 3,5, and 9 in re spect of Munna Lal it has

been indicated that he was working under respondent n009
and his services came to an end on 2002.93 and he has not

been engaged under any of the department of C.A.R.I. after

the said date which fact was to show that services of
.-

applicant came to an end much before filing of the O.A.

In these. circumstances, Munna Lal is not ent~tled to a

direction for regularisation of his services.~~ 0

Such a right may arise on his fulfilling the conditions

of regularisation after his re-engagement according to the

guidelines given in Annexures 1 and 2 of the counter

affidavit.
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27 •• We are not entering into the total number of
working days of each of the applicants. From Annexure 3 ~o
the counter affidavilt of the leading O~A the services of t~et

some of the applic ants shown to have come to an end 0 n 10.6-

93 and because of the interim order they have been allowed
to continue 0

28. In the counter affidavit it has been indicated
w~ not

that the applicants names/~nsored by the Employment Exchange
They have not completed the requisite 240 days continuous
service in each two consecutive years and they are not entitl
-ed to the benefit of regularisationo It has been further
indicated that the casual labourers are engaged depending
upon the exigency and the availability of casual mazdoors.
It has further been indicated that the casual mazdoors do

\',.

not discharge the responsibility and work that are shouldered
and discharged by a regular incumbent. It has also been
stated that breaks in service of the applicants cannot be
termed as t~chnical breaks. These breaks in service dccurred
due to non availability of worko On behalf of the I.V.R.I.
in the counter affidavit J it'has been p Ieade d that it is a
Research Institute and casual employees are required for
casual/seasonal, in~mittent ~erlod on farms and project
from time to time. The stand of the respondents is that
casual labourers are engaged just to clear of extra work load
if there is increase for a particular period and once the
particular period expires, the services of the casual laboure-
rs automatically comes to an endo Thus in short, the stand
of the respondents with regard to the claim for regularisation
is that the applicants have not been sponsored by the Employm
ent Exchange. They have been engaged for seasonal/intermitt.e-

nt period. There is no sanctione~posts in
'~

the regular cadre
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against which they can claim absorption/regularisation.
Further they do not fulfill the criteria for regularisa-
tion, prav1tledihr?Annexures CA-1 and 2 as none of them is

has completed 240 days of continuous service in each two
consecutive years.

•
29. Here, we may note the circulars filed as
Annexules C.A. 1 and 2. C.A. 1 is the copy of the Office
Mamorandum dated 13.10.83 issued by the Ministry of Home
Affairs, Department of Personnel and Administrqtive
Reforms, Govt. of India. The Office Nemorandum is on the
subject of 'regularisation of casual employees in group
ID' posts'. This office Membrandum after referring to the
instructions issued by the said department trom time to
time notes that casual employees recruited before 21.3.79
in various Ministries/Departments and attached in subordi
nate off ices of the Govt. of India may be regularised in
group 'D' posts subject to the following conditions~

(i) A daily wage lworker should have

.
';;'

put in atleast 240 daus of service
as 5uch(including broken period) of
service during each of the two
preceding years (4 years in the
case of part-time casual labourer)
on the date of appointment against the

-re gular group 'D' posts 0

dii) °1~ a da~. y wage worker ,wlould be
eligible in respect of maximum ~~
limit on the date of appointment
to the regular' post for this purpose.
the per-Led: spent by him as daily
wage worker ~s ~ deducted" '~
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from his actual ageo

(iii) a daily waga worker should possess the
minimum educational qualifications
prescr~bed for the posts.

The instructions contained in the O.Mo dated 2103079
which provided that there was a ban on recruitment of
casual employees for regular nature of work and as such,
the various r~nistries were advised not to engage persons
on daily wage~ basis against regular posts. The O.M. dated
13.10083, reiterates that the said instructions are still
in force and they may be followed scrupulously by all .
concerned. I-\nnexure2 to the counter affidavit is a letter '{i

dated 29.3084 issued by the Indian Council of Agricultural
Research. This circular after referring to the Govt of
India, Ministry of Home Affairs O.Mo dated Uo2 .•6Q ~&c»!th

S!.oM •• ctated,;h202o69 points out the casual labourers who have
been initially recruited through the Employment Exchange
~nd ha put in 2 ye~rs or atleast 240 days of service in
each two consecutive years of service (including broken
periods) are eliQible for appointment to Class IV posts on
r e gular basis against re gular vacancies, if otherwise
eligible in terms of age, qualifications and other require-
ments as preseribed under the Recruitme'nt Rules applicable
to these posts.

Certain other guidelines indicating some diffi-
culties which arise because of easuallabourers being over
age for the purposes of appointment at the time of selection

. it was provided that it
for casual appointment/~ ~ be ensured that they
would be within the maximum age limit prescribed for making
appointment to Class IV posts on regular basis and also
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fulfilled all other conditions prescribed for the posts

against which they ate to be regularised except on appo Lrrt ment.'

-s on compassionate grounds 0 /

31. In view of the categorical averment and in fact

admission on all hands, none of the app Li.carrt are eligible

to be considered for regularisation in terms of the provisions

of the aforesaid two circular letters.., s'ince none of them

has put in 240 days of continuous service in each of two
•consecutive years.

32. The learned counsel for the applicant urged that

the re spondcnts have been. adopting a policy of 'Pick 8. Choose f

and has mam~red· to ensure that none of the casual labourer

working in the two Institutes complete the r-e qu Ls Lt.e period

indicated above. It is urged that this action of the respo-

ndents is arbitrary and is bein9 resorted to defeat the right

.
'j-

to claim regularisation. en the material on record t we are

in no position to adjudicate on the plea of arbitrAiiness/

d Ls c r LmLna'tLcn,

330 The learned counsel for the applicants in the
to

leading OoA on the basis of the ple adings tr~d-1 show that

the respondents h3ve been terminating the services and

engaging other casual Lebo ure r s-, "1.he eve rrrerrt s in the 0.,.'\

on this aspect has been suitably replied too In the counter

affidavit, ~t has been indicated that casual labourers are

engaged for seasonal basis ~nd to cope up with the extra work

load which arises for intermittent period and as soan as

the ~ork and for the period for which they are engaged is

over, their services came to an end automatically. No

arbitrary action has been resorted to and keeping in view the

work load and the exigencies the respondents state that t.hey

have taken care to ensure that engagement is made and work
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is previded as far as possible t. the casual labourers

on the basis of number f days put in by them

34. At the bar, the learned counsel for the respo-
ndents categorically stated before us that the respondents

are not engaging any fresh hands as casual Lab eur ers and
have resolved not to engage any fresh hands till afte~

regularisation of all the casual labourers who have
worked with them frem the initial peri.ci of inception of

the Institutes till date. The learned ceunsel for the
respondents also submitted that the provision far
regularisation is there in Annesures 1 and 2 to the

counter affidavit and the respondents are agreeable

t. any other scheme which may be suggested by the applicant

consisted with the rights of .hher casual labourers who R
have worked witn the Institutes apart from the applicants

in the O~ filed before this Tribunal.

35. As neted hereinabove, the ~pplicants have prayed
for relief for a direction to absorb .hem en the basis
of length of service only irrespective of the number of
years. At this sta ge. we wish to ebserve that there
appears to be a great miscenception about regularisation.
The Supreme Court has in several decisions has clarified·
the said pesitien. The said decisions are:-

(1) State of Mysore Vs. S.B. Narayanappa
(1967) 1 S.C.R 128

(2) R.N. Nanjudappa Vs. T. Tihmmiah reported
in (1972) 2 S.C.R 799

These tWG decisions were followed by a 3 Judge Bench of

the Hon'ble Supre~e Court in' B.N. Nagarajan & Qrs Vs
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state of Karnat aka , reported in A.I.R 1979 S.C 1676.

36. In ReN. Nanjudappa's case (Supra), the Supreme
Court held that if the appleintment is made in infraction

of the rules or if it is in violatien of the provisions ef
the Constitutien, such appeintment being illegal, the
same cannot be regularised. It was further held that

r4tification or regularisation is possible by an act which

is ~ within the power or province of the autherity
but where there has been same non-cempliance with the

procedure or manner which does not gG to the re~' of the

appointment, it was held;

• regularisation cannot be said to be a
mecie of Recruitment-.

• •.• .-1T. 3ccee to such a pr;pesitiQn weuld be to introduce
a new head of appointment in defiance af the Rules and it

may have the effe.t of setting. at naught 0f the rules n
\..-

B.N. Nagaraj an 's case (Supra) it was held ;

- it was argued that the regularisatien
on pnemet.Len gave it/~~~mour ofrcL- .
permanency and appointments of the

promotees a s Ass tt. Engineers must,

therefore be deemed to have made
.substantively right from 1.11.56.
The argunent is however, una cceptable

f~i' aforesaid 2 reasons. The werd'regular'
do not

'regularisation'/«onnete permanance •••••••
\
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These words are meant to cure only such defects as are
attributable to thi methodol gy fellowed in making the
appeintments. They cannot be construed so as to fi~ an
idea of the nature of tenure of appointmen~~ we shall

pTe~eOc.t.t.y/ see in none f the cases referred by the

learned ceunsel fer the applicants aforementioned auth ri-
tative prenouncement of the Supreme COurt which have
defined the term 'regular' 'regularisati.n·were taken
into consideration. The decisions cited by the learned
counsels have to be comsidered from that angle. Thus
regularisation f casual Labcurexs do nat mean that they
can be permanently abs rbed in the service irrespective
of the fact there exists any vacancy or not.

37. Shri V.K. c;.el n behalf ef the applicants \,.
whem he represents has cited the following decisions in
support ef the plea fer regularisation of the applicants.

(1) (1990) 13 A.T.C 478 'Raj Kamal v«,
lhi n of India and ors , (P.B•.J

(2) (1993) 25 A.T.C 421'A. Mohananan Vs.
S.D.O.T. Palgaon(Ernakulam Bench)

(3) (1990) 1 ~T AIR 422(Ernakulam)

38. The judgments marshalled by the learned
counsel in support of the case of the applicants have
t be viewed in the context of as to what constitute a
binding prece ent which must be followed by the court
in a given situation. We may advert te the settled law
of precedents in 'Prakash AlDir Chand Shah Vs. state of

.. ' .•.....

(1985) S.C 465,
\(\-.'it-

the Supreme Court hasGujarat and Ors
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held:-

• a decisien erdinarily is a decision
en the case before the court while the
principle underlying the decision would
be binding as a precedent in a cas~ which
comes ~ f or decision subsequently. Hence,
while applying the decisions to a later

case, the court which is dealing with it

sheuld caref ully tr~ ..., t. ascertain tbG- r ,

principle laid down by the previous decision.

A decisien often takes its cel ur frem

the questiGns involved in £he case in

which it is rendered. The scope and

authority of a precedent sheuld never

be expanded un-necessarily beyond the

needs of a given situation".

The Apex court in an ther decisi n reported
in A.I.R 1985 S.C 218 '~rnath Om Prakash and Ors Vs.
state ef Punjab and Ors had pointed out that a case is

only an auth rity for what it actually decides and not
what logically flows from it.
40. . In Sriniwas General Traders Vs. state of Andhrawith
Pradesh (A.I.R I 1983 S.C 1246 dealing Ahe observations
relied upon as precedent said:-
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• with utmost respect these observations
of the learned Judge are not to be read
as euclids the~rems ner as previsions
of the statute. These observations
.ust be read in the centext in which
they appear.-

41. The Supreme_Co~t in anether decisien in'Krishna
KlI'Darand Qrs Vs. lilion of India and Ors ATR 1990(2) see
555 after refering to certain decisi ns bserved that

tf

every decisien of a court cannot be regarded as laying

d.wn~ a precedent. The decision is un-ctoubtedly binding
en the parties t. the decisien. But if the said decision

has to be followed as a precedent, we have to ascertain the
whether i'

ratio decidendi, af!d:/thedecision has laid down a, principle
of law, that can be relied upon as a precedent. There is
a clear distincitien between a decision which is rendered
having regard to the particular facts and circumstances
and a decision which lays down a principle of law of

general applicationo Hence when a decision is pressed

into service as a precedent, it becomes the duty of the
Tribunal to ascertain carefully if any principle Gf law f

tfgeneral application has to be followed as a precedent.

42. It is a~inst the above backdrep, that we
proceed t. examine decisions cited by Shri V.K. Goel,
counsel for the applicants in considerable nunber ef OAs
in this bunch 0

43. The first case 'Raj Ka'rna't~ and Ors Vs. lilion oe

India and Ors ~was rendered by a Divisi~n Bench of
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the Principal Bench while considering the cases of casual
labourers in the Ministry of Department fe.d and Civil
supplies where also the applicants SOU9ht a directien to
be issued to the respendents to regularise their services
and t. quash the erder,for termination of their ad hoc

appointment. The case of the applicants therein was that

they had worked for several years in the office of the

respendents and th.t they are entitled to regularisatien

of their services. A large nunber of decisions were cited
and relied upen in support of the said claim. In the said
decision the D.B took Dote of the pelicy regarding engage-
ment of casual labourers in CeDtral G vt. offices and
considered certain demonstrative instructiens.~ssued by ..

the Department of PersGnnel and Administrative Reforms
through their OJAs dated Oct ber 26,1984 and June7, 1988.
The Division Bench came to the conclusion that the existing

in
instructions would result~~inequity and injustice in

several cases and consequently, directed that since the
Department of Personnel and Training is monitoring the

implementation of the instructi ns issued vide a.M. dated

June 7, 1988, the Union f India through that department
should undertake to prepare a suitable scheme for absorbing

such casual labourers in various Ministries/Department
subordinate and attached .ffices ether than the Ministry

of Railways and the Ministry of Communications. The D.B

also directed that the absorpti0n ef the casual labourers

sh~uld be on the basis of total number of days w rked by
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the persons concerned. Those who have worked fer 240 days/
206 days (in the case of 6 days/5 days week respectively),

in each of the 2 years priQr t8~'June 7 1988 will have, .

priority over others in regard to absorption. It has also
been directed that those who have worked for lesser period

sheuld also be considered for absorption but they will be
entitled fer t.he ,wages f r the per_ioG they actually worked as
casual labourers. No fresh engagement of casual labourers

against the regular vacanc Les shall normally b e res rted to
before absorbing the surplus casual labourers.

44. It was aIse provided that the f act that some of
them alth$ugb may nat have been sponsored by the Empl_yment
Exchange should not stand in the way of their absorptien.
Similarly, they should net be considered ineligible fer
absorption if at the time of initial engagement, they were
within the prescribed age limit. These were the guidelines

n which the department of Pers nnel and Training was
required t. draw a scheme.
45. We find that pursuant te the j ud9Jlsnt in Raj Kamal!

and Ors. Vs. Uhion of India, the Govt. ef India, Department
ef Personnel and Training has issued a scheme through O.M.
Gated 10.9.93. Though the learned counsel for the applicant
cited the decisiGn of the P.B in 'Baj Kamal and Ors 'Supra)

he has not set up the claim fer regularisation of the
applicants 0n the basis .•f the scheme formulated in the
af.resaid OJA. dated 10.9.93. We, therefore, do not censider
it appropriate t. direct the resp ndents to act in accordance
with the said O.M. unless the same has been endorsed and sent
to the Indian Council of Agricultural Research for its
implementation- by the varieus Institutions under it. 1Ve

leave the matter at that. we also find that at the
\ ~L ...p60
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end ef the OJA it has been indicated that the Department Gf
Pers nnel and Training will have the power to make amendment,
er relax any of the provisiens in the scheme that may be
censidered necessary frem time to time. This is another

,
reas_n why we are desisting frem direct:!n,gimplementaticm Q)f
the scheme prepared by the said a.M. dated 10.9.93.

46. As net.ed nere Inab eve , the resp0ndents have
pleaded that they are presently carrying eut the provisiens
of the a.M. dated 13.10.83 issued by the Ministry fIf Home .

~fairs, Department of Personnel and Administrative Ref rms
In Raj Kamal's case, we do n~t find a reference having been
made either to this OJd. or the Memorandum dated 21.3.79
on the basis ef which the instructions c~ntained therein
were issued.
47. The next decision in 'A. M9hanan is a decision
of the Ernakulam Bench. The applicants in the said case
where casual labourers in the Department ef Post and Tele-
Cemmunication~'it appears that the original appeintments
of the applicants in seme cases was made on casual basis
some 10 to 25 years ago and inseme other cases only rec~ntly.
On the basis of the facts of the said case, 8 issues were
framed and have been answered. The said decisien does not
lay~ down a binding principle of general application and as
weuld be evident the directiens therein proceeded en the
particular facts and circumstances f the cases before the
Division Bench.
48. The last decision is a1S0 by the Etnakul.m
Bench of the C~.T. The parties names are 'Francis Xavier
Vs. Union of India and Ors,is deal~with the claUn ef

(k
a casual mazdeGr discharging the duties of a driver as
early as fr.m 1985. His name was placed in the Muster Rell
from 1.4.87 t 31.3.38. This decisi n also therefore, lays

down no binding principle f general applicati ns~, but
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decide. the case on the basis f the facts and ci,rclJllsta-
nces p1eadee therein.
49. The learned counsels for other applicants net
represented through Shri V.K. Goel and Shri R.C. Pathak
Adv~cates have virtually adopted the sUbmissions made by

have
Shri V.K.G~el and~ not citeQ any particular decisions
in support .r the ir submissions. Shri P.P. Agrawal,
appearing for the applicant in the O~ 566/94 has submitted
that the plea of the respondents that the subject matter
of the petitien is beyond the ambit of service matter
defined under Administrative Tribunals Act as pleaded in
para 4 ef the counter affidavit and further that the
applicant is net helding a civil post and as such, the
application is not maintainable, submitted that the pleas
are untenable. He submitted that the Administrative
Tribunals Act and the rules held there under have been
applied te the I.CeA •..q and its suberdinate effices w.:=.f
15.5.87 by a Govt. ef India notification issued Under
Section 14 of the said Act. We upheld the submission made
by Shri P.P. Agrawal and held that the matter raised in
the OoA is cognizable by this Tribunal. Shri P.P. 6\grawal
further centested the plea raised on behalf ef the resp -
ndents that the casual labourers are net engaged on jibs
of permanent nature btrt,di»l'e engaged against seasonal.
nature of works. He submitted that the tWG institutiens
have the Dairy and agricultural farms and have quite a

large number of animals. The farms have t. be tended so
also the livestock. (Xl the basis of this, he sWllits
that the nature f the j cb being perf rmed by the applicant
it cannot be said that be is not engaged en a jab of
permanent nature. We have already analysed the respective
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pleadings on this aspe ct of the matter. Admittedly. the
applicant -iXX whom Shri P.P. Agrawal represents has been
engaged as a casual labourer. He has not been engaged
against any sanctioned permanent post. Therefore, the claim
of this applicant also for regularisation will be governed
by the discussion hereinabove, as also the net result of the
OAs.
50. On the ether hand, ShriJ.N. Tiwari learned
ceunsel fer the respondents has ci~ed the fellowing decisions

(1) (1994) 24 ~.I.R pg. 148 tRam Ashrey and CCs
Vs. state ~f U.P. and Qrs

This decision is by a learned Single Judge of the Allahabad
High Ceurt. The three petitioners in the said petition. have
been working and periorming the duties of malis on daily
wages under the District Udhyan Adhikari. Allahabad. They
seught issuance of a writ in the nature of mandamus directing
the respondents to regularise their services en the pest en
which they have been allegedly working $ince July 1989.
July 1986 and January 1986 respectively. In the said case
~ the defence set out in the counter affidavit was that
the petitioners therein were engaged frem time to time
on daily wages depending upon the increased work load from
July to October each year and they were paid wages in
accordance with the Govt. crder enforced on this subject.
It was also pleaded by the respondents in the said case that
the engagements of the petitioners being casual in nature
and there were no vacancy in the regular cadre of service.
they are entitled neither to claim regularisation nor parity
with the members f regular cadre in respect Gf pay and

\
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ether benefits. The learned Single Judge after hIding that
the petitieners have net been able to invite attention to
any rUle,~tatut.ry or non statutory,n r even a policy
decision formulated in tune with the principles of equality
justice and fairness on the basis and in accordance with

jer no direction~hich thlY claim/regularisatien,Lceuld be LsauedG. The learned
Single Judge referred t. the Supreme, Court decision in
'Delni Develepment Horticulture Empleyees Union vs , Delhi

Administratien Delhi and Ors, A.l.R 1992 S.C. 789. In the
said decisien,it was noted ,that the Hon'ble Supreme Court
alth ugh ebserved,that bXPijdly ~terpreted and as a necessary
logic~l corellary, the righ~ to life would include the right
te livelihood and therefere, the right t~ work but ~ their

tf _ ~

lerdships further observed tha t this country has not f .und
it feasible, :tQ incorperate tLe right to liveliho()d in the
Fundament.l right in the CGnstitutien because it so far as
not attained the capacity teguarantee ~t and that the State
is Gnly enj.ying with a duty, under Art. 41 of the COnsti-
tution, to make effective pr0vision for securing the same

"within the limit of its economic capacity and development.

51. In the context of the fact and the nature ef the
scheme under which the casual employment was given, the
Supreme court, the learned Single Judge noted; -had observed

It is
n Lnet possible to a cceed to the request f

the petitioners that the respenderlSs
therein be directed to regularise them."

The learned Single Judge further n~ted the decisien of the
Supreme Court in 'State of Haryana and Ors. Vs. Piara Singh
A.I.R 1992 S.C 2130. The learned Single Judge in the facts
and circumstances of the case held that the petitioners
therein have n t conclusively established that the duties
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performed by them are all the year round or that there
is a regular need of regular malis and yet the respendents

are deliberately taking from the petitioners on daily wages
so that they may net, getting the benef it of the regular
service. The writ petiti0n was dismissed with the observa-
tion that dismissal of the petition would not preclude
the respondents to formulate a policy consistant with the
rule of equity, justice and fairness for regularisatim of

the services of the daily rated/casual employees werking in
the Udhyan Vibhag for a fairly 1 ng spell and to consider the
petitioners case for regularisati0n in accordance with such

p Qlicy /rule.

52. The next decisien is a decision of the learned
Single Judge of the ~lahabad High COurt reported in 1994
(69) F.L.R pg 11S'Ravindra Pal Singh Vs. State of U.P. and
Ors. In the said case the provisions af Govt. erder dated
25.10089 was analysed. It was held that the petiticner did
not satisfy the requirements ef the aforesaid order since

he has not cGmpleted 3 y~ars till 11.10.89. The said decision
therefore is not helpful. The learned Single Judge referred
to the Observati~ns of the Apex court in thecase of 'State
of Haryana VSo Piara Singh and Qrs where it was Observed that
the court must, while giving directi n f~r regularisati n of

services, act with due care and caution. It must ascertain
the relevant facts and must be cognizant ef several situat-
ions and eventualities that may arise on account of such

directions 0 A practical and pragmatic view has to be taken
inasmuch as every such direction not only tells Up00 the

\
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public exchequer but has eLs s the effect ef increasing

the cadre strength of a particular service nature. er
ncategory •

53. The third decisien cited by the learned counsel

fer the respondents is reported in 1994(69) F.L.R page 104
By a Division Bench of the Allahabad High Geurt in a ~
special appeal between ~llahabad Development Autherity

and state of U.P. & Ors. In the said decision it was held

that prescribing a particular date by which the specified
period ~f service ought te have been put for purposes
ef regularisatien of service was neither arbitrary er

unreasGnable. The said decisi n alse turned en its own
'Ii'

facts and dees not la¥ dawn a binding rule of general
applicatien.

54. The IVth decisien cited by the learned counsel
for the resp~ndents is reported in 1994 L.I.G 859

Maharashtra state Co-qperative Cottan Gr0wers Marketing

Federation Vs. Mahar~shtra state Ce-Gperative Cotten
.,grewers

IMarketing Federation Empleyees Union and another. In the
said case order No. 4-8 of the Model standing orders of

Co-operative Marketing Federation requiring employees
who have put in 240 or more days of service should be
made permanent was held te be applicable t. perennial

empl.yees and net to seasenal employees. On analysis
of the award in question viz Patankar Award and the
provisions of Model Standing order No. 4-B in the light
of the pleadings in that case it was held in paragr.ph 9
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• Model standing order de not apply
te seas enaI employees."

The appeals were a11ewed and the decisions .f the Industrial
court and ef the High court were set aside. We have not

been able t ~ any binding principle of general

app1icaticn laid down in the said decision. The said
decisi~n was on the particular facts and circumstances of
the case.

55. The last decision cited by the learned counsel far
the respondents is a decision by the Apex court in appeals

Madhyamik Shiksha Parishad U.P. Vs. Anil Kumar reported in

1994 L.I.e 1197. A. perusal Gf the decisi.n shows that the r-

the respenclents theret. had been engaged in the year 1986
by the appe11.nt fer the work of preparing certificates
tt be issued to the succissfu1 candidates at the examination
conducted b~ it. The respondents were being paid lastly

at the rate ~f ~.20/- fer 100 cextificates. There was a

backlog of certificates te be cleared and the respondents
-were engaged te clear that backlog on payment ad-quaatum.

The backlog having been cleared preparation of the certi-
ficates in future having been cemputerised, the ~
services of the respondents were net continued. The
respondents had filed a writ petition and the High court
was pursuaded tG the .iew that the respondents were casual
w0rkman who had completed 240 days of work and fer other
reasons, held that discontinuanse of their services was
not legal and they were entitled to reinstatement. The

Apex court held that the completien of 240 days w.rk
••p67
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does not under the Industrial Disputes Act ~5 import
the right to regularisation. It aerely imposes certain

obligation ij\'j!)~~. the empl~yer at the time of termination

ef the service. It further held that it is not the appro-
priate to import and apply that anology in an extended or••

enlarged form. In the said case the Apex cour t, also held
that since there was no sanctioned pest in existance to

which the respondents could be said te have been appointed,

the order for their reinstatement ceuld not be upheld. It

was also held that the assignment was an ad h$c Gne which
anticipatedly spent itself Gut and therefore liltwas diff i-

cult to envisage for them the status of workman on the

analogy ef the prGvisions of the Industrial Disputes Act

importing the incidents of cempletien of 240 days work.

56. One other question remains t. be decided. The
applicants represented by Shri V.K. G0el have also raised
a plea that they are entitled to the same salary and allow.
nce. as paid to regularly employed.workman on identicalsince be~ng performed by
post,/similar nature of work is/the applicants ~-

. ~'-- ~~
~, under respondents 4 to 10.

570 The respondents in their counter affidavi~ to the
amended paras 0f the petition have indicated in paragraph
8 that apart from the building and land appurtenant the
answering institute ha$ stables, sheds, pens, sty, for

keeping the animals. The Institute has also small farma

ef different types fer the purposes of ~rowing fodder and
feed scientif ically f or the animals for research purposes •
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It is further stated that in each of those small farms

f0dder and feed is grown in a scientific manner in order to
see its effect upGn animals. The feed and folder on pr~ject

is grown scientifically under the direction ef eminent.

Scientists with the help of regular employees of the Institu-

t.e s , The casual employees are engaged only to level the
land, cutting and weeding grasses, removing khar,pathwar,
removing cowdung to pit, cutting and stocking crops when

ready, digging pits for making fertilizers from c0wdung and
rotten leaves and vegetables etc and such other w0rks of

casual nature. It has categorically been denied that work

of casual nature lasts thrG>u£heut t.he year.

580 The respondents have further saated that the work
of casual nature is not done by regular emplayees and the

work of regular emplGyees is nct done by any casual labourers.

Acccrdingly the nature, duties and responsibilities of casual

workers are different. They are unskilled labourers whereas

the regular empleyees performed their jobs scientifically

according te the research need of the scientists. It has
further been stated in the counter affidavit that the pre-
d~inent and scientific werk of the Institute pertains t.

, ~~ementresearch on animals and) 'of vaccines etc. The I.V.R.I.
~ ,.

is not engaged in any plantatien work and there is ne qLe stLen
of engagement of "casual labourers in the institute for the
same.

The respondents have further pleaded that if the

\
~
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casual labeurers whe have worked in the institutes for
silme time are directed t.ebe regularised by the Tribunal,
the Institute would be .irer staffed and has ne funds (or sobh

huge wage burden on account of mass regularisation of casual
labourers. It has also been pleaded that the resp0ndents

weuld be duty b0und to also c0nsider regularisation of such
other casual w0rkers who may have worked for number Gf days
than the applicants who ta..ne appreached this Tribunal, their
rights have alse to be k pt in view.

59. It has further been pleaded that the scheme/PQlicy
of regularisation of casual empl~yees is already contained in
the Administrative instructions issued from time to time and

no separate scheme is required to be formulated.

60. In the light of the p Leadings noted in the ~r.e:<;e·~,ing
paragraphs we hold that the applicants have failed to prove
that they are as seasonal and casual labourers discharging
t he same dutie sand responsibili ties as are discharged by
regular employees. Thus the claim for 'Equal pay for Eyual
work' has not been substantiated.

61. In view of the discussion hereinabove, we arrive
at the following conclusions.

(i) That r,~del S~anding Order' J COpy of which
is Annexure 55 to the leading O.A, for the
reasons indic ated above cannot be cons trued

t ,•as a proscribed II/lOdelStanding order under
the provisions of the Industrial E~loyment
Standing urde'rs Act and the Rules framed
thereunder: Thus the claim for regularisation

o .op7G
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on the basis of provision contained in

Cl. 15 thereof cannot be given effect to:

(ii )The respondents have proved to our satisf action

that the claim for regularisation can only be

applied on the basis of the provisions of Office

Uemoranc!umdated 13.10. &3 issued by the I'vunistry

of Home Aff airs. Department of Personne I and

Administrative Reform~ copy of which is Annexure

C.A 1 to the Counter affidavit filed on behalf

of the LV.R.I. The circular letter dated

29.3084 contained in Annexure C.A 2 will also

govern the claim fOr regularisation of casual

labourersTas the applicants.

(iii) The scheme prepared by the Govt. of India, Deptt.

of Personnel and Training through O.M. dated

10.9093 pursuant to the decision of the Principal

Bench in the case of 'Raj Kamal and 0rs Vs. Union

of India and Ors has been noted by us, Since no

claim for regularisation on the basis of the

scheme formulated by the said Off ice ~morandum

have bee n p Le ade d by the applicants and thus the

stand of the opp , parties in respect to the

applicability of the said Office r~morandum having

not been made known. we are not inclined to

direct the respondents to act in accordance with

the said Office NemorandulJl. We leave it to the

r~spondents to determine whether the said Office

~morandum is applicable to the applicants' in

these O.As depending on the question whether the

same has b~2n endorsed and sent to the Indian

\
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Council of Agricultur&l Research for its

implementation by the various Institutes

under it. Our observations in paragraphs

45 and 46 of our judgment will govern

this matter.

(iv) Keeping in view the fact that the applicants

appointment wss seasonal and casual nature

and such appointments automatically come to

an end after the casual work for which they

are engaged t W;e are of the opinion that it

would not be proper to direct their regulariT

sation even though they admittedly do not

fulfill the eligible criteria for regulari-

sation lay, down in the Office JVemorandumand

Circular letters filed in Annexure C.A-2 to

the Counter aff idavit filed on behalf of the

I. V.R. 10

(v ) The argument about artif icial bre ak is ~

misconce Lved in view of the nature of the

appointment and duration of the appointment

of the applicants. Ordinarily in cases of
of

appointments/daily wage basis whether a bre akk,'L-
in service can be said to be artificial or

not depends upon the facts ~~d circumstances
~s

of each individual case and /required to be9rt.L
decided on the basis of evidence adducQ:dand

materials placed on record by the parties.

Such questions of fact are not usually decided

by the Tribunal which exercises the same juris-

diction as the High Court exercises its extra

ordinary jurisdiction under Art. 226 of the

Constitution of India. \ ~
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62. This Tribunal m:re only decides the O.As on the

basis of pleadings and affidavits of the parties and not

on the basis of the oral evidence adduced and cross-exami-

nati9n of the witness. The question of artificial break

involves a question of fact which is not on the material

on re.cord capable of being adjud Icat.e d , The - l,aim for

'Equal Pay for Eq~al work' has also not been substantiated&

63. The opp , parties have indicated that they are

implementing the Off ice !v.emorandumand circular letters

contained in Annexure CA-1 and C.A-2. The position with

re gard to the Off ice l\<Bmorandumdated 10th September 19<13

issued in pursuance of the Principal Bench in 'Raj Kamal Vs.

Union of India and Ors, our observations in paragraphs 45
and 46 shall apply. However, if the said Office M?morandum

has been endorsed to the Indian Council of I\griculture ~

Research and they are required to r oLl.ow the provisions of

the said Office Nemorandum, nothing in our order may be

construed as preventing or obstructing the respondents from

giving effect to the said Uffice Nemorandum. For the present,

we, are satisf ied about the st and of the re spondents that

they are required to follow and are followi~ the guidelines

contained in the Office Nemorandum and circular letters

filed as Annexures CA-1 and CK!. to the counter af f Ldav i.t ,

We further hold that on the basis of the circumstance that

none of the app,lif,~n~s. qualify for regularisation under

provisions of the said documents since the y have not

compLete d more than 240 days of continuous service in two

consecutive years is not suf tc terrt to hold that the provi-

sions in the said two documents is in any manner arbitrary

or violative of Article 14 and 21 Gjf the Constitution •
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64. Such of the applicants whose services came to
an end on completion of the work/project for-which they
have been engaged but by reason of the interim order
they have been allowed to continue will have no right
to continue. The interim order was subject to the deci-
sion of -...he uoAo and since the OoAs are be ing dismissed,
the interim order stands vacated.

600 The 0.As are devoid of merito The pleas raised
on behalf of the applicants are not 'ce nable, the O.As

are accordingly dismissed with the observations made
hereinabove. The parties shall bear their own costso
Copy of this co~mon judgment shall be placed on the file
of each of the O.As which have been clubbed together

.
.~

and have b~lsposed

( SoD AS GUPTA )
MENlBER (A)
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of by this common judgment.
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